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Through 
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Email: amitshukla@lexweb.in 

Ph. No. +91 9999933220; 9999333220 

Place: New Delhi  

Date: 25.04.2025 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824Kha,
Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023

To,

M/s

SHRI CHANDER SHEKHAR CHAURASIA

Araji no 824Kha, Khand 01, Agori Khas, Obra Sonbhadra
,SONBHADRA,231205

Application Id-
23432956

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    

RAJENDR
A SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2024.01.02 
18:21:15 +05'30'
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA SINGH

Digitally signed by 
RAJENDRA SINGH 
Date: 2024.01.02 
18:21:29 +05'30'
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Site Photographs of plantation done by M/s Chander Shekhar Chaurasia Arazi no. 824 Kha, Khand 

no.-1, Aghori Khas, Obra, District-Sonbhadra 

Annexure No.R3/3
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Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)

[See Rule 8(1)]

Certificate Of Registration Of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202205000233

Name of the Owner CHANDERSHEKHAR  CHAURASIA

Address of the Applicant 9A Paramaount Villa Ansals near

regional college bhopal

Application Form Serial No. SNBD0522RIN0006

Date of Submission 07/05/2022 Specimen Signature

Company Name Shri Chander Sherkhar Chaurasia Company Address Arazi No. 824Kha (Khand

No. 01), Village- Agori Kh

NOC Issued By:

अनापि� �माण प� (�ारा िनग�त)

Central Ground Water Authority

के�ीय भूगभ� जल �ािधकरण
No

Ground Water Department Uttar Pradesh

भूगभ� जल िवभाग उ�र �देश सरकार
Yes

Certificate Number

�माणप� सं�ा
NA Issue Date

िनग�मन ितिथ
01/05/2022

Expiry Date

अंितम ितिथ
09/05/2022

Location Particulars

District Sonbhadra Block CHOPAN

Plot No./Khasra No. Arazi No. 824Kha (Khand No. 01)

Agori Kh

Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

06/05/2022

Type of Well Tube Well/Boring Depth of the Well (In meter) 40.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.50

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 30.00

Date of Energization (In Case of Electric Pump) 09/05/2022

3
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Maximum Allowable Rate of

Withdrawal (m /hr.):

30.00 Maximum Allowable Running Hours Per

Day:

2.00

Maximum Allowable Annual Extraction of Ground Water: 15000.00

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate

and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by

the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the

recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any

other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this

certificate shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to

cancellation of this registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be incorrect

during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped

of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are

as follows:

◦ The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is

being withdrawn. The diameter of the piezometer should be about 4” to 6”.

◦ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than

one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well

as deeper ground water aquifer monitoring.

◦ No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

◦ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter upto two decimal.

◦ For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.

◦ The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

◦ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.

◦ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle) to the concerned Director,

Ground Water Department, Uttar Pradesh, for chemical analysis.

◦ A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.

◦ Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

3
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Date :08/07/2022

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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Page 1 of 10 
 

Hydrogeological assessment Report of River  Bed Mining Project located at 

Araji No.- 824 Kha (Khand No. 01)  

 Villages Agori Khas, Tehsil- Obra, Sonbhadra, U.P. 

(Leased Area – 16.194 ha.) 

 

 

Introduction:- 

 Sonbhadra district covers an area of 6788 sq.km and the Southern most· district of U.P 

is characterized by Hard rocks particularly Bijawar Group and ChhotaNagpur Gniessic 

Complex of rocks. The district is administratively divided in 04 tehsils namely 

Robertsganj, Dudhi, Obra and Ghorawal which are further divided into 10 development 

blocks. 

 The district is characterized with hard rock undulating and hilly topographic features. 

table land topographic features. Along the courses of river and stream, very limited 

valley fill deposits are observed. River Son divides the district into two distinct 

topographic division. The thickness of alluvium or weathered zone is more in North of 

river Son while it is negligible in south of river Son. Geomorphologically, the district 

can be divided into three distinct units; 1. Residual hills / Table lands 2.River and hills 

and 3. Valleys and ravines. Dendritic drainage pattern is common and trellis drainage 

pattern is observed in hard rock area. The elevation of the area varies from 150-

400mamsl. The general slope of the tract is from North to South. The topography is 

influenced or modified by the existing rivers and streams. 

 Geologically the district is characterized by Bijawar phyllites and Chhotanagpur 

granite/gneiss, Vindhyan formation and younger alluvioum. The age of these 

formations ranges from Archean to Sub recent. The Granitoids and gneisses forms the 

main land and traversed by pegmatitic veins, quartz reefs and basic dykes. 

HYDROGEOLOGY 

 Hydrogeological Set-up: Exploratory drilling data of CGWB and state tubewell 

department show that there are fractures which create secondary porosity in hard rock 

area and porous formation in alluvial formations.  

Annexure No.R3/6
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 The depth of these fractures differ from place to place. The ground water condition in 

the area are greatly influenced by the occurrence of two distinct litho-units. a) 

Unconsolidated sediments in the valley filled area ( Alluvium) b) Hard Rock 

Formation: Comprising Vindhyan and Precambrian formations. 

 SONBHADRA district is underlain by Alluvium of Quaternary age. Dynamic Ground 

water resources of the district have been estimated for base year-2022-23, on 

block/urban area wise basis. Out of 680957.52 ha of geographical area, 241458.89 ha 

is ground water recharge worthy area and 439498.63 ha is hilly area.  

 There are 10 number of assessment units in the district which fall under command 

category. The Annual Extractable Ground Water Resources in the district is 51851.11 

ham and ground water extraction for all uses is 26394.62 ham, making stage of ground 

water extraction 50.9% as a whole for the district.  

 The highest stage of ground water extraction is 76.68% in DUDHI block. After 

allocation of Ground Water Resource for domestic utilization for projected year 2025, 

the Net Annual Ground Water Availability for future use is 25040.7ham in the district. 

1 block are categorized in semi critical, 0in critical. 0 block of the district are 

categorized in over exploited. 9 blocks are categorized in Safe. 

   

  

697



Page 3 of 10 
 

Project Description:- 

 
 

Project  Detail: Sand /Morrum mining from Son Riverbed at Araji No.- 824 Kha 

(Khand No. 01) of Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area – 16.194 

ha.). The salient features of the project are given below: 

Sl. No Item Details 

1 Project Riverbed at Araji No.- 824 Kha (Khand No. 01) of 

Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., 

(Leased Area – 16.194 ha.). 

2 E.C Clearance  Letters / 

OMs and date 

MoEF&CC Proposal no- 

SIA/UP/MIN/63476/2021 & SEIAA, U.P File no- 

6305; 

Dated 28
th 

April, 2022 

 

FINANCIAL DETAILS: 

3 CSR cost Rs. 2,96,457/- 

PRODUCTION DETAILS: 

6 Geological reserve (cum) 6,47,760 cum 

7 Production as per LoI(cum) 2,59,104 cum/year 

8 Production in Five Years 12,95,520 cum 

9 No.   of  Days  proposed  

for mining 

250 dry days/year except monsoon 

10 Proposed Number of Workers 76 people (skilled and semi-skilled) 

11 Method of Mining Open cast; semi-mechanized mining. 

ABOUT PROJECT PROPONENT: 

12 Name of the Project 

Proponent 

Shri Chander Sherkhar Chaurasia 

13 Address 9A, Paramount Villa Ansals, Near Regional College 

Shyamla  Hill, Bhopal,  M.P. 
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Background:-  

 The E.C. condition has a requirement of conducting Hydrogeological study of  the  area. 

In case adverse effect on ground  water quality and quantity proper action shall be taken 

for its mitigation. 

 The report has been prepared as per the As Annexure-V of MINISTRY OF JAL 

SHAKTI (Department Of Water Resources, River Development And Ganga 

Rejuvenation) (CENTRAL GROUND WATER AUTHORITY) NOTIFICATION 

New Delhi, the 24th September, 2020 
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Regional setting (Location , Landuse , Climate, Topography and drainage , Geology –

Regional and Local 

 

PROJECT LOCATION   

 The mine lease area is located in Agori Khas village, Obra Tehsil of Sonbhadra District. 

The external coordinates of the mine lease area ranges from Latitude 24°33'47.01"N to 

24°33'31.23"N and Longitude 82°57'16.43"E to 82°57'19.13"E.   

 The area can be accessed from SH-5A road which is 7.00 km from the project site via local 

metal road. A haul road reaches the project site which is sufficient for the transportation of 

materials through trucks and dumpers. The map showing general location and specific 

location, boundary of the mine lease area and its surrounding environ are shown. 
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 Land use Pattern of Mine Lease Area 

Sl. No. Type of Land Use Total Value (in Hectares) 

A. PRE-MINING AREA 

A-1 River bed area under Mine Lease 16.194 

Total 16.194 

B. DURING MINING 

B-1 Restricted area (7.5m mining area boundary, 

3m barrier from periphery of stream water) 

5.2389 

B-2 Available area for mining 10.9551 

Total 16.194 

C. END OF LEASE PERIOD 

C-1 Restricted area (7.5m mining area boundary, 

3m barrier from periphery of stream water) 

5.2389 

C-2 Naturally reclaimed in river bed 10.9551 

Total  16.194 

 

 Land Use Pattern within 10 Km Area 

o As clearly depicted, about 46.1% of the study area is agricultural land followed by 

about 3.40% of built-up, 4.9% of water body, 4.8% of Sandy Area and 5.4% of open 

scrub area each and forest land is about 34.1%. Therefore, overall we can predict 

that our study area majorly being agricultural land with some built-up area and 

presence of some forest area, the envisaged impact of mining would be very less. 

o A site visit was carried out for the entire ML area and the land features were 

compared with the satellite images for data verification. As the mining site is a river 

bed, the total area either falls under sandy area or under river water. In this case the 

entire area is sandy. 

o The land where the proposed mining activities will be carried out has been taken on 

lease by the project proponent. There are no R&R issues involved with this project.  

Builtup
3.4%

Forest
34.1%

Rocky 
Outcrop

0.4%

Mining & 
Industry

0.9%
Open Scrub

5.4%

Sandy Area
4.8%Waterbody

4.9%

Agriculture 
Land

46.1%

701



Page 7 of 10 
 

Land Use Map – 10 Kms. 

 

TOPOGRAPHY & PHYSIOGRAPHY: 

 

 The proposed lease area is situated on the left flank of the river Son. The Son River flows 

through the Sonbhadra district from west to east direction, which forms the main drainage 

system of the area. It flows parallel to the strike direction of Vindhyan, in the softer rocks 

of the Lower Vindhyan Group. Its tributary, Kanhar River, flows from south to north to 

join the Son at a right angle.   

 The lease area along Son river has mild slope towards south-east. The highest level of area 

is 175mRL  in north-west of the area near boundary pillar “A”  while  on the south-eastern 

corner near pillar “C” it  is  172 mRL. The area lies on left bank of Son River which flows 

from west to east direction in the area. In past no mining activities was carried out with in 

the area and it depicts its original topography. 
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REGIONAL GEOLOGY: 

 Geologically the district is characterized by Bijawar phyllites and Dudhi ranite/gneiss, 

Vindhyan formation and younger alluvium. The age of these formations ranges from 

Archean to Sub recent. The Granitoids and gneisses form the main land and traversed 

by pegmatitic veins, quartz reefs and basic dykes. The district is characterized with hard 

rock undulating and hilly topographic features. Table land topographic features. Along 

the courses of river and stream, very limited valley fill deposits are observed. River Son 

divides the district into two distinct topographic divisions. The thickness of alluvium 

or weathered zone is more in North of river Son while it is negligible in south of river 

Son.  

 Geomorphologically, the district can be divided into three distinct units: 

o Residual hills 

o River and hills and 

o Valleys and ravines. 

 Dendritic drainage pattern is common and trellis drainage pattern is observed in hard 

rock area. The elevation of the area varies from 150·400 msl. The general slope of the 

tract is from North to South. The topography is influenced or modified by the existing 

rivers and streams. Mineral resources in Sonbhadra district: Sonbhadra district has rich 

mineral resources. Govt. organizations as well as private lease holders are doing mining 

in these areas.   

Local Geology 

 The sediments of newer alluvium are mainly arenaceous in nature and are found in 

topographically lower region. These sediments are loose, unconsolidated, flood plain 

deposits or back swamp deposits and are confined in narrow strips all along the present 

drainage system. The younger alluvium material resembles mineralogically to older 

alluvium. The older alluvium material generally occupies the region of higher elevation. 

These sediments are argillaceous in nature and relatively compact.   
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General Hydrogeology , Groundwater condition  

 

 Categorization of Assessment Units :-  

The CGWA and UP – Ground Water Department, the norms for Categorization of Assessment 

Units depending on stage of ground water extraction is as under:- 

Stage of Ground Water Extraction Category 

Less than or upto 70% Safe 

More than 70% upto 90% Semi- critical 

More than 90% upto 100% Critical  

More than 100% Over-exploited 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf 
 

 Hydro geological Status of the lease area:- 

The State Ground Water Board, Uttar Pradesh has Notified Areas/Blocks which were 

over-exploited, Critical or semi-critical in stressed cities on June-2020 (further 

amended on June-2022),  as per which district Sonbhadra has not been identified under 

Notified Area. As per the UP Ground Water Board Report-2023, Duddhi has been 

assessed as Semi-Critical Assessment unit which as far away from the lease area.  

 

https://upgwdonline.in/images/NotifiedArea17062020_Hi.pdf 

https://upgwdonline.in/pdf/Notified-Area-2022.pdf 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf  

 

 Stage of Extraction & Categorization of Sonbhadra:-  

As per the data published by Central Ground Water Board on National Compilation on 

Dynamic Ground Water Resources of India, 2023,  the “Nagwa” assessment unit of district 

Sonbhadra was observed as per which the Stage of ground water extraction percentage from 

72.76% (Semi-Critical Categorization) in Year-2022 Improved to 67.28% (Safe 

Categorization) in Year-2023. 

  

Main references -   

https://cdn.cseindia.org/gic/state-of-ground-water-20210927.pdf 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf 

 

Supplementary references 

https://www.cgwb.gov.in/sites/default/files/2024-01/statefactsheet2023_revised.pdf 

https://cgwb.gov.in/cgwbpnm/public/uploads/documents/170565526211711280file.pdf 
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 Status of Ground Water Level in the Block:-  

 

  “Markundi New” is the nearest Ground Water assessment Block near to the lease Agor 

Khass. The depth of water level data of monitoring Wells show that in Aug-2022 depth was 

5.48 MBGL and Jan-2023 depth was 6.66 MBGL (CGWA-2022-23) 

 
 

 Interpretation of surface water and Conclusion- 

o The sand mining unit is not discharging any industrial waste and is not doing any 

in-stream mining, as mining is done in the dry river bed only. The Sone river flows 

from the North direction of the lease area. The degradation of river water quality as 

a whole is a big subject and has many attributes spread in entire catchment area.  
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RIVER BED  SAND/MORRUM MINING PROJECT FROM SON RIVER AT ARAJI NO.- 824KHA (KHAND NO. 01),   

VILLAGE – AGORI KHAS, TEHSIL  –  OBRA, DISTRICT – SONBHADRA – U.P., 

SHRI CHANDER SHEKHAR CHAURASIA (LEASE AREA 16.194  HA) 

 

Project Proponent :- Shri Chander Shekhar Chaurasia 

Proprietor / Owner -   • Shri Chander Shekhar Chaurasia,  

Owner,R/o- 9A, Paramount Villa Ansals, Near Regional 

College, Shyamla Hill, Bhopal, M.P. 

CTO Compliance Report – File No – 6305 

Annexure no.R/3/7722

aoramitkumar@gmail.com
Typewritten text
ANNEXURE NO. R3/7



COMPLIANCE REPORT TO SPECIFIC CONDITIONS  

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 

(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water 

(Prevention & Control of Pollution) Act, 1974 and  under Section-21 of the Air 

(Prevention & Control of Pollution) Act, 1981 

 

Ref No. 196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023  

Dated 29.12.2023 

 

Sl No. GENERAL CONDITIONS COMPLIANCE STATUS  

1 The applicant shall get analysed the 

samples of effluent/emission/hazardous 

wastes at least once in a three month from 

the laboratory recognized by the MoEF and 

shall report to the UPPCB 

Environmental Monitoring being done by NABL 

accredited laboratory and the same is being 

submitted along with the Environmental 

Clearance compliance report.  Copy of 

Compliance Report attached as Annexure – 

1 

2 The applicant shall however, not without the 

prior consent of the Board bring into use any 

new or altered outlet for the discharge of 

effluent or gases emission or sewage waste 

from the unit 

Noted and Agreed  

3 Treated Industial waste water and domestic 

waste water shall be disposed jointly at one 

disposal point. The applicant shall provide 

discharge measurement equipment at final 

disposal point 

Noted and Agreed  

4 The applicant shall strictly comply with 

conditions of this CCA and submit 

compliance report of stipulated conditions 

within 30 days of receipt of this CCA. If at 

any point of time, it is found that the industry 

is not complying with stipulated conditions or 

any further direction/instruction issued by 

The compliance report being submitted to the 

respective authorities as per the schedule.  
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the Board, legal action shall be initiated 

against the applicant 

5 The applicant shall maintain good house 

keeping. All valves/pipes/sewer/drains etc. 

must be leak-proof. 

Noted and Agreed 

6 The industry shall provide uninterrupted 

entry to the STP/ETP inlet and outlet points, 

Air Pollution Control equipment and stack for 

smooth sampling/monitoring of efficiency of 

pollution control systems. 

Not Applicable  

7 The industry shall provide Inspection Book 

at the time of inspection to the Board's 

officials 

Noted and Agreed 

8 Whenever due to any accident or other 

unforeseen act or event, such emission 

occurs or is apprehended to occur in excess 

of standards laid down, such information 

shall be reported to the Board's offices and 

all other concerned offices. In case of failure 

of pollution control equipment, the 

production process connected to it shall be 

stopped with immediate effect 

All such conditions have already been 

complied and also the compliance is in regular 

process. Dust suppression is being regularly 

done on twice a day basis to arrest the fugitive 

dust emitted during vehicular movement.  

9 The industry shall operate in a manner so 

that all emissions be emitted through 

designated chimney/stack only. 

Not Applicable   

10 In case of any damage to the agriculture 

productivity, human habitation etc. by the 

operation of industry, it shall be imperative 

to stop production in the industry with 

immediate effect and such information shall 

be reported to Board's offices. The industry 

shall be liable to pay compensation also in 

such cases as decided by the Competent 

Not Applicable, Since the mine lease is 

situated in the dry riverbed which is a 

government waste land.   
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Authority. 

11 The applicant shall apply before the 60 days 

of expiry of CCA or any change in 

production types/ production 

capacity/manufacturing process/capacity 

enhancement etc. or any change in effluent 

discharge point or emission point 

Noted and Agreed 

12 The Board reserves the right to 

revoke/add/modify any stipulated condition 

issued along with CCA, as may be 

necessary.  

Noted and Agreed 

Sl No. SPECIFIC CONDITIONS COMPLIANCE STATUS  

1 This consent is valid for production capacity 

Sand/Morrum- 259104 Cu meter /Annum by 

opencast and semi mechanized mining in 

16.194 Hectare Lease area at Araji No.- 824 

Kha (Khand No. 01) of Villages Ahori Khas, 

Tehsil-Obra, Sonbhadra 

Noted and Agreed 

2 Mining unit shall comply with the conditions 

of Environmental Clearance issued by State 

Level Environment Impact Assessment 

Authority (SEIAA) vide EC Identification No. 

EC22B001UP123382 dated 28.04.2022 and 

submit its compliance report to UPPCB. 

Noted and Agreed 

3 If the lease agreement expires prior to 31-

12-2026, then the validity of this CTO shall 

stand expired simultaneously with the expiry 

of mining lease/Environmental Clearance. 

Noted and Agreed 

4 Mining shall be done as per EC issued by 

SEIAA and directions given by Mining 

Department/District Administration. 

Noted and Agreed 

5 The unit shall submit the latest copy of 

Audited Balance Sheet/C.A. Certificate 

Noted and Agreed 
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(Fixed Assets+ Current Assets - Current 

Liabilities) for verification of the Consent fee 

payable by the industry within 15 days. In 

case CTO fee dues then it shall be 

submitted to the Board immediately. 

6 Unit shall develop and maintain green belt 

as per the conditions of Environmental 

Clearance. 

Noted and Agreed. The photographs of 

plantation being done by the project proponent 

has been attached as Annexure 2 

7 Unit shall not withdrawal ground water for 

any industrial activity without obtaining 

necessary permission from UPGWA. 

Noted and Agreed. Ground water NOC has 

been obtained. Attached as Annexure 3 

8 The domestic effluent shall be treated 

through septic tank/soak pit or provide 

mobile toilet facility. Industry shall maintain 

ZLD. 

Noted and Agreed. 

9 Unit shall make water sprinkling 

arrangement through Tankers for dust 

suppression at different sources of dust 

emission during mining, transportation, 

loading and unloading of Sand/Morrum. 

Dust suppression is being regularly done on 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement. 

10 Unit should operate and maintain installed 

water sprinkler system effectively and 

continuously to achieve the standards 

prescribed under E(P) Rules, 1986. 

Dust suppression is being regularly done on 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement. 

11 Unit shall submit Ambient air monitoring 

reports of NABL accredited laboratory on 

quarterly basis to the Board. 

Noted and Agreed. 

12 All trucks, tractors used in transportation of 

Sand/Morrum shall be covered by canvas 

sheet to prevent dust emission. 

Noted and Agreed. The mining is being 

conducted scientifically as per the approved 

mining plan and conditions of Environmental 

Clearance which being also verified by 

government official by timely site visits.  

13 Water will be sprayed after loading activity (if Dust suppression is being regularly done on 
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Sand/Morrum collected could be dry 

condition) 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement. 

14 The dust suppression measures like water 

spraying will be done on the haul roads and 

working areas. 

Agreed, Dust suppression is being regularly 

done on twice a day basis to arrest the fugitive 

dust emitted during vehicular movement. 

15 Industry should comply with the provisions 

of Hazardous and Other waste 

(Management & Trans boundary Movement) 

Rules 2016. 

Not Applicable  

16 Solid waste should be disposed in such 

manner, so that no water, air and soil 

pollution take place. 

Safe disposal arrangement of solid waste 

being adopted at site.  

17 Industry shall abide by directions given by 

Hon'ble Court, Hon’ble NGT, MoEF&CC, 

Central Pollution Control Board, UPPCB and 

District Administration for protection and 

safe guard of environment from time to time. 

Noted and Agreed. 

18 Consent fees if revised, shall be payable by 

industry from the date of its applicability. 

Noted and Agreed. 

19 Industry shall comply with the relevant 

provisions of Environmental Laws. 

Noted and Agreed. 

20 If closure order is issued by CPCB or 

UPPCB against the unit, then CTO issued 

earlier will remain suspended during the 

closure period and after ensuring the 

compliance and after revocation of closure 

order, the CTO will automatically be 

effective with additional conditions 

mentioned in the closure revocation order. 

Noted and Agreed.  
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1.     INTRODUCTION 
 

Sand Morrum mining from Son Riverbed at Araji No.- 824 Kha (Khand No. 01) of Villages Agori 

Khas, Tehsil- Obra, Sonbhadra, U.P., (Leased Area – 16.194 ha.) 

 
1.1.     PURPOSE OF THE REPORT 

 

  As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be 

mandatory for the project management to submit six monthly compliance reports in respect 

of the stipulated prior environmental clearance general and specific conditions in 

hard and soft copies to the regulatory authority concerned, on 1st June and 1st December 

of each calendar year” and as per compliance of  condition mentioned in Environment 

Clearance Letter (i.e. Clause No. 24 of General Condition), Six Monthly Compliance 

Reports should be submitted to the Regulatory Authority by the project management.  

  It  is  mandatory  to  submit  a  Six  Monthly  Compliance  Report  to  show  the  status  & 

compliance of all the General and Specific Conditions mentioned in Environment 

Clearance Letter, along with monitoring of various Environmental Parameters (as per 

CPCB Norms).The regulatory authorities in this case are SEIAA/ SEAC – Uttar Pradesh, 

UPPCB– Regional Office, District Magistrate, District Mining Officer. Various scheduled site 

visits were conducted by a team of Experts to Monitor Pollution related parameters as 

defined by CPCB/ UPPCB. 

  Based on the General and Specific Conditions mentioned in the EC Letter, a Compliance 

Report has been prepared by the Project Proponent; details of which are present in 

Chapter – “Compliance Report” 

  This report is supposed to submit after every six month as per the conditions stipulated in 

Environment Clearance Letter. The Environmental Assessment has been carried out to 

verify: 
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1.  That the proposed project has not any adverse effect on the project site as well as it’s 

surrounding. 

2.  That there is compliance with the conditions stipulated in the Environmental Clearance 

Letter. 

3. That the Project proponent is implementing the environmental safeguards and 

environmental pollution mitigation measures as suggested in approved Form-1 / PFR, 

Environmental Management Plan with true spirit. 

4.  The non-conformity in the project with respect to the environmental implication of the 

project. 

 

1.2.     METHODOLOGY FOR PREPARATION OF REPORT IS AS FOLLOWS 
 

1.      Study of EC Letter & Related Documents 
 

2.      Site Visits by a Team of Experts 
 

3.      Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise & Soil. 
 

4.      Analysis of Samples collected during Monitoring 
 

5.      Interpretation of Monitoring Results 
 

6.      Preparation of six monthly Environmental Compliance Report. 
 

 

1.3.     GENERIC STRUCTURE OF REPORT 

1. Purpose of the Report, explaining the need of a Compliance Report and methodology 

adopted for preparation of Report. 

2.      Data Sheet 

3. Compliance Report, explaining the entire specific & general conditions given in the EC 

Letter and providing details w.r.t. each condition/ guideline. 

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the project 

site for various environment parameters. 

5. Photographs showing status of the project and sampling/monitoring of environmental 

parameters. 

6.      Supporting documents related mandatory for the project. 

731



SIX MONTHLY COMPLIANCE REPORT OF RIVERBED 

SAND/MORRUM MINING PROJECT ON SON RIVER OVER AN 

AREA OF 16.194 HA IN ARAJI NO. 824 Kha (KHAND 01), 

VILLAGE– AGORI KHAS, TEHSIL– OBRA, DISTRICT– 

SONBHADRA (U.P.) 

PROJECT 

PROPONENT   

SHRI CHANDER 

SHEKHAR 

CHAURASIA. 

 
 

2.     DETAILS OF THE PROJECT 
 

Project  Detail: Sand /Morrum mining from Son Riverbed at Araji No.- 824 Kha (Khand No. 

01) of Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area – 16.194 ha.).  

The salient features of the project are given below: 

Sl. No Item Details 

1 Project Riverbed at Araji No.- 824 Kha (Khand No. 01) of 

Villages Agori Khas, Tehsil-Obra, Sonbhadra, U.P., 

(Leased Area – 16.194 ha.). 

2 E.C Clearance  Letters  / OMs 

and date 

MoEF&CC Proposal no- SIA/UP/MIN/63476/2021 & 

SEIAA, U.P File no- 6305;   

Dated  28
th
 April, 2022  

Attached as Annexure I. 

FINANCIAL DETAILS: 

3 CSR cost Rs. 2,96,457/- 

PRODUCTION DETAILS: 

6 Geological reserve (cum) 6,47,760 cum 

7 Production as per LoI(cum) 2,59,104 cum/year 

8 Production in Five Years 12,95,520 cum 

9 No.    of   Days   proposed   for 

mining 

250 dry days/year except monsoon 

10 Proposed Number of Workers 76 people (skilled and semi-skilled) 

11 Method of Mining Open cast; semi-mechanized mining. 

ABOUT PROJECT PROPONENT: 

12 Name of the Project Proponent Shri Chander Sherkhar Chaurasia  

13 Address 9A, Paramount Villa Ansals, Near Regional College 

Shyamla  Hill, Bhopal,  M.P.  
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3. COMPLIANCE OF ENVIRONMENT CLEARANCE CONDITIONS 
 
3.1. GENERAL CONDITIONS 
 

1. This Environmental Clearance is subject to allotment of mining lease in favour of 

project proponent by District Administrative/ Mining Department. 

 Copy of LoI is attached as Annexure II. 

 

2. Forest Clearance shall be taken by the proponent as necessary under law. 

 The Notice of e-Tender of Lease was issued subsequent to formulation of District 

Survey Report of Sonbhadra and District Administration has sought prior clearance 

from Forest Department before publishing the e-tender Notice.  
 
3. Any change in mining area, khasra numbers, entailing capacity addition with  change in 

the process or mining technology, modernization and scope of working shall again 

require prior Environment Clearance as per provision of EIA Notification, 2006 (as 

amended) . 

 No change in mining area, khasra numbers, entailing capacity addition with change in 

the process or mining technology, modernization and scope of working in this period. 
 
4. Precise mining area will be jointly demarcated at site by project proponent and officials 

of Mining / Revenue department prior to starting of mining operations. Such site plan, 

duly verified by competent authority along-with copy of the EC letter shall be displayed 

on a hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within 

a period of 02 months. 

 Joint demarcation shall be done by concerned district authority / mining department after 

execution of lease deed. Seemankan report is being attached as annexure. 

5. Mining and loading shall be done in day hours only. 

 The same is complied under surveillance of CCTV Cameras. 

6. No mining shall be carried out in safety zone of any bridge and / or embankment. 

 The project site lies outside the safety zone of any bridge. 

 The embankments are protected as per provisions of Approved Mining Plan/ SSMMG-

2016. 

7. It shall be ensured that standards related to ambient air quality/effluent as prescribed 

by the Ministry of Forest are strictly complied with. Water sprinklers and other dust 

control measures should be applied to take care of dust generated during mining 

operation. Sprinkling of water on haul roads to control dust will be ensured by the 

project proponent. 
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 The same is complied. 

 The sand mining process does not create any waste water. 

 Protective respiratory devices have been provided to workers, if required. 

 Vehicles with valid pollution control certificates are used. 

 Water sprinklers twice a day to suppress dust generated during mining operation. 

To restrict fugitive dust sprinkling by the hired water tankers. 

 Plantation activity is also proposed in the land of panchayat and the ambient air quality 

shall not exceed above latest  prescribed standards by  Ministry of  Environment & 

Forests, Government of India. 

8. All necessary statutory clearances shall be obtained before start of mining operations. 

If this condition is violated, the clearance shall be automatically deemed to have 

cancelled. 

 Being complied. 

9. Parking of vehicles should not be on public places. 

 Smooth transition of transport is ensured within haulage routes. 

 The haulage route for transportation and temporary halt has been designed in such a 

way that it is farthest from the nearest habitation. 

10. No tree-felling will be done on the leased area, except only with the permission of 
Forest Department. 

 There is no tree existing within the pillar demarcated lease area being a river bed. 

11. No wildlife habitat will be infringed. 

 Compliance  noted.  The  same  shall  be  taken  care  of  while  conducting  mining 

operations. 

12. It shall be ensured that excavation of minor mineral does not disturb or change 

the underlying soil characteristic of the river bed/ basin, where mining is carried out. 

 The land use is River Bed and depth of mining is restricted to 3 meter or water table, 

whichever is less. 

 The mining is done in benches as per Mine Plan and it is ensured that underlying soil 

characteristic of the river bed is not disturbed. 

13. It shall be ensured that mining operation of sand/morrum will not in any way disturb 

the velocity and flow pattern of the water significantly. 

 Mining shall be done as per approved mining plan and as per SSMMG, 2016. 

14. It shall be ensured that there is no fauna dependent on the river bed or areas close to 

mining for its nesting. A report on the same, vetted by the competent authority shall be 

submitted to RO, PCB and SEIAA within 02 month. 

 Presence of flora and fauna has been studied and reported in the EIA report. No 

nesting has been observed in the study area. 

15. Primary survey of Flora and Fauna shall be carried out and data shall be submitted to 
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the RO, PCB and SEIAA within six months. 

 Primary survey of flora and fauna has been conducted and report has been submitted 

to R.O. Office. The list of flora and fauna is attached as Annexure. 

16. Hydro-geological study shall be carried out by a reputed organization / institute within 

six months and establish that mining in the said area will not adversely affect the ground 

water regime. The report shall be submitted to RO, PCB and SEIAA within six months. 

In case adverse impact is observed / anticipated, mining shall be not carried out. 

 Noted for the Compliance. 

 Ground Water Board / Member of DEIAA, Sonbhadra shall be requested to conduct 

such study. Report shall be submitted accordingly.  

17. Adequate protection against dust and other environmental pollution due to mining shall 
be made so that the habitation (if any) close by the lease area are not adversely affected. 

The status of implementation of measures taken shall be reported to RO, UPPCB and 

SEIAA and this activity should be completed before the start of sand mining. 

 Water sprinkling on the transportation road (unpaved haulage route) is being regularly 

done to minimize pollution. 

 Water sprinklers twice a day is used  to  suppress dust generated during mining 

operation.  . 

18. Need-Based assessment for the nearby villages shall be conducted to study 

economic measures which can help in improving the quality of life of economically 

weaker section of society. Income generating projects / tools such as development of 

fodder farm, fruit bearing orchards, vocational training etc. can form part of such 

programme. The project proponent shall provide separate budget for community 

development activities and income generating programmes. 

 The project, as part of its CER Programme, has earmarked an amount of Rs. 2.96 lakhs 

has been spent for improving the quality of life of the nearby villages. Utmost effort is 

being made to employ local villagers depending on their skill level for the mining 

operations. 

19. Green  cover  development  shall  be  carried  out  following  CPCB  guidelines  

including selection of plant species and in consultation with local DFO / Horticulture 

officer. 

 Agreed and complied. 
 
20. Separate stock piles shall be maintained for excavated top soil, if any and the top 

soil should be utilized for green cover / tree plantation. 

 As little bit of silt/clay observed on the site after the monsoon. It is being used for 
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utilized for green cover/tree plantation. 

21. Dispensary facilities for first-aid shall be provided. 

 First Aid Box is placed permanently at the site office. 

22. An environmental Audit should be annually carried out during the operational phase 

and submitted to the SEIAA. 

 Noted and same shall be complied annually. 

23. The District mining officer should quarterly monitor compliance of the stipulated 

conditions. The project proponent will extend full cooperation to the District Mining 

Officer by furnishing the requisite data/information/monitoring reports. In case of any 

violations of stipulated conditions, the District Mining Officer will report to SEIAA. 

 Noted and agreed. 

24. The project proponent shall submit six monthly reports on the status of compliance of 

the stipulated EC conditions including results of monitored data (both in hard & soft 

copies) to the SEIAA, the District Officer and representative of RO of State Pollution 

Control Board by 1st June and 1st December every year. 

 Being Complied.  

 The present report is compliance to the conditions of EC Letter. 

25. A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila 

Parishad/ Municipal Corporation and Urban Local Bodies. 

 Being Complied. 

26. Transportation of minerals shall be done by covering the trucks/ tractors with tarpaulin 

or other suitable mechanism to avoid fugitive emissions and spillage of mineral/ dust 

 Noted and Agreed. 

 Transportation of sand has been done via trucks having mineral covered by tarpaulin 

which are optimally loaded. 

 Loaders has been instructed to wash trucks / loaders from workshop / washing points 

away from the river bed as washing of trucks may degrade the river water quality. 

27. Waste water, from temporary habitation campus be properly collected & treated 

before discharging into water bodies the treated effluent should conform to the 

standards prescribed by MoEF/CPCB. 

 The sand/morrum mining process does not create any waste water. 

 The entire mineral extracted is saleable. 

 The laborers from nearby villages have been hired to carry out work in day time only, 

hence there has been no or very less waste is expected to generate. No liquid effluents 

will be generated at site. 

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 

 Noise levels has been kept under prescribed limits. 
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29. Special measures shall be adopted to protect the nearby settlements from impacts of 

mining  activities.  Maintenance of  village  roads  through  which  transportation of  

minor minerals is to be undertaken, shall be carried-out by the project proponent 

regularly at its own expenses. 

 The transportation of minor mineral is carried out from a route which is much away 

from the habitataion. The roads are maintained / prepared time to time as per the 

provision of EMP/ CER. 

30. Measure for prevention & control of soil erosion and management of silt shall be 

undertaken. Protection of dumps against erosion, if any, shall be carried out with 

geo textile matting or other suitable material. 

 It is not applicable as top soil has not been generated in River Bed Mining Project. 

31. Under Corporate Social Responsibility (CSR) a sum of 5 % of the total project cost or 

total income whichever is higher is to be enmarked for total lease period. Its 

budget is to be separately maintained. CER component shall be prepared by based 

on the need of local habitat. Income generating measures which can help in upliftment 

of poor section of society, consistent with the traditional skills of the people shall be 

identified. The programme can include activities such as development of fodder farm, 

fruit bearing orchids, free distribution of smokeless Chula etc. 

 As per CER Notification dated 01/05/2018, 5% of the total project cost has been 

earmarked for activities related to CER which include 

 Drinking water supply for villagers of Agori Khas  

 Repair and painting of school building and construction of toilets for girls 

 Providing fertilizers for farmers of Agori Khas Village   

 Distribution of solar lanterns in villages of the study area where these are needed 

32. Possibility  for  adopting  nearest  three  villages  shall  be  explored  and  details  of  

civic amenities such as roads, drinking water etc. proposed to be provided at the project 

proponent’s expenses shall be submitted within 02 months from the date of issuance of 

Environment Clearance. 

 The environmental management cell is carrying out these studies time to time and same 

will be implemented as per the need base assessment action plan. 

33. The funds earmarked for environmental protection measures should be kept in separate 

account and should not be diverted for other purpose. Year wise expenditure should be 

reported to the Ministry of Environment and Forests and its Regional Office located at 

Lucknow, SEIAA, U.P and UPPCB. 

 Agreed and complied. 

 The report is submitted accordingly. 
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34. Action Plan with respect to suggestion/improvements and recommendations made 

and agreed during Public Hearing shall be submitted to the District Mines Officer, 

concern Regional Officer of UPPCB and SEIAA within 02 months. 

 No major issue has been observed in public hearing. Issues related to handpumps, 

water sprinkling and employment has been mitigated as per Chapter-7 of Final EIA 

report. The forthcoming action as observed shall be covered in next compliance report. 
 
35. Environmental Clearance is subject to obtaining clearance under the Wildlife 

(Protection) Act, 1972 from the competent authority, if applicable to this project. 

 Not applicable. 

36. The proponent shall observe every 15 days for nesting of any turtle in the area. Based 

on the observations so made, if turtle nesting is observed, necessary safeguard measures 

shall be taken in consultation with the State Wildlife Department. For the purpose, 

awareness shall be created amongst the workers about the nesting sites so that such sites, 

if any, are identified by the workers during operations of the mine for taking required 

safeguard measures. In this regards the safety notified zone should be left so that the 

habitat/nesting area is undisturbed. 

 The same is observed time to time by environmental management cell as such not 

observed till date. 
 
37. The project proponent shall undertake adequate safeguard measures during extraction 

of river bed material and ensure that due to this activity the hydro geological regime of 

the surrounding area shall not be affected. 

 The mining is being done as per the provisions of the mining plan and SSMMG 2016. 

38. The project proponent shall be obtaining necessary prior permission of the 

competent authorities for withdrawal of requisite quantity of water (surface water and 

ground water) required for the project. 

 Not applicable, the source of water is hired tanker. 

 Proposal of 9.70 KLD water already been mentioned in the EIA report. 

39. Appropriate  mitigative  measures  shall  be  taken  to  prevent  pollution  of  the  river  

in consultation with the State Pollution Control Board. It shall be ensured that there is 

no leakage of oil and grease in the river from the vehicle used for the transportation. 

 To  ensure that  only  pollution control certified vehicles entered the  lease area  for 

loading. 

40. Vehicular  emission shall  be  kept  under  control  and  regularly  monitored. The  

vehicle carrying the mineral shall not be overloaded. 

 To ensure that only pollution control certified vehicles enter the lease area for loading. 
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 No such impact is noted.  

41. Provision shall be made for the housing of construction labour within the site with 

all necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile 

STP, safe drinking water, medical health care, crèche, etc.(MoEF circular Dated: 22-09-

2008 regarding stipulation of condition to improve the living conditions of construction 

l abour at site). 

 Labors are hired from local villages temporary rest shelter with facility of fuel for 

cooking, mobile toilets, safe drinking water are provide to labors and medical health 

check-up are done time to time as per EMP/CER provision. 

42. Personnel working in dusty areas should wear protective respiratory devices and 

they should also be provided with adequate training and information on safety and 

health aspects. Occupational health surveillance program of the workers should be 

undertaken periodically to observe any contractions due to  exposure to dust and 

take corrective measures, if needed. 

 PPE are provided to workers for their safety and health aspects, medical camps and 

training are conducted time to time. 

 Medical camp is being conducted time to time for the workers. 

43. A copy of the clearance letter shall be sent by the proponent to the concerned 

Panchayat, Zila-Parishad /Municipal Corporation, Urban Local Body and the Local 

NGO, if any, from whom suggestions/representations, if any, were received while 

processing the proposal. The clearance letter shall also be put on the website of the 

company by the proponent. 

 Agreed and Complied. 

44. The environment statement for each financial year ending 31st March in Form-V as 

is mandated to be submitted by the  project proponent to the concerned State 

Pollution Control Board as prescribed under the Environment (protection) Rules, 1986, 

as amended subsequently, shall also be put on the website of the company along with 

the status of compliance of environmental clearance conditions and shall also be sent to 

the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail. 

 Environment management cell has been formed by the company and environmental 

statement in the prescribed format shall be submitted to authority after proper 

environmental audit. 

45. The green cover development/tree plantation is to be done in an area equivalent to 20% 

of the total leased area either on river bank or along road side. (Avenue Plantation). 

 For green belt development an amount has been earmarked as capital cost while an 
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amount has been kept aside as recurring cost. 

 Along haul road & river bank, a total of 7203 saplings shall be planted. 

 

46. Debris from the river bed will be collected and stored at secured place and may be 

utilized for strengthen the embankment. 

 Agreed and noted however debris near the mining lease area has not been observed, but 

if after the monsoon if the debris from the river bed will be generated, it has been 

collected and utilized for strengthen the embankment. 

47. Safety measures to be taken for the safety of the people working at the mine lease 

area should be given, which would also include measure for treatment of bite of 

poisonous reptile/insect like snake. 

 PPE are provision for workers. Medical first aid facility is available on the site of lease. 

 

48. Periodical and Annual medical checkups of workers as per Mines Act they should 

be covered under ESI as per rule. 

 Agreed and complied. 
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3.2. SPECIFIC CONDITIONS 
 

1. Validity period of this EC is 5 year from the date of issue as the LoI has been issued for 
a period of 5 year or co-terminus with the validity of current mine plan or current lease 

period whichever is earlier. After this period the EC will become null and void. 

 Noted and agreed. 

2. In the absence of replenishment study, keeping in mind various orders issued by 

Hon’ble NGT and development works in the State, initially EC will be operational for a 

period of one year from the date of issuance and permissible quantity and area shall be 

strictly limited to quantity and area mentioned in LoI or mining plan, whichever is 

lesser, and maximum mineable depth will be limited to as approved in the mining plan. 

 Noted and agreed. 

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study 
to SEIAA, UP for amendment in EC for mineable quantity and maximum permissible 

depth for mining based on scientific findings of replenishment study. Such study shall 

be placed before SEAC for appraisal for next three years to assess rate of deposition and 

accordingly, mineable production capacity and depth can be prescribed based on trends 

analysis, provided it is found scientifically satisfactory by the SEAC. The placing of the 

study report SEAC is mandatory for initial three years..  

 Noted and agreed. 

4. Directions/suggestions given during public hearing and Commitment made by the 
project proponent should be strictly complied 

 Noted and is being complied. 

5. A certificate from Forest  Department  shall be obtained that no forest land is involved in 

mining or as a route and if forest land is involved the project proponent shall obtain 

forest clearance and permission of Central and State Government as per the provisions of 

Forest (conservation) Act, 1980 and submit before the start of work. 
 Noted and is being complied.  

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing 

the mining area and any other area which may have been disturbed due to their mining 

activities and restore the land to a condition which is fit for growth of fodder, flora fauna 

etc. 

 Noted and is being complied. 

7. If the proposed project is situated in notified area of ground water extraction, where 

creation of new wells for ground water extraction is not allowed, requirement of fresh 

water shall be met from alternate water sources other than ground water or legally valid 

source and permission from the competent authority shall be obtained to use it. 

 Noted and is being complied. 

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 

plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by 

Forest Department or Horticulture Department, for planting at least 17,000 plants, either 

on government land or community land, within a periphery of 5 km from the boundary 

of the lease area along with provision for maintenance for 5 years. Survival of plants 
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should not be less than the survival rate notified by Uttar Pradesh Forest Department 

otherwise it will be treated as violation of EC condition. 

 Noted and is being complied. 

9. In consultation with District Environment Authority or an Authority nominated by 

concerned DM, project proponent will prepared a conservation and management plan for 

rejuvenation and management of water bodies having total surface area of more than 85 

ha. Funds for the same will be kept in a separate bank account and six monthly 

compliance status will be presented by project proponent before the nominated authority 

in the District. 

 Noted and is being complied.  

10. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall 

within the boundary of Critically Polluted Area (CPA). If the affidavit given by PP / 

Consultant is found to be false then EC will be cancelled and legal actions will be 

initiated against them. Further, mining should not commence without obtaining 

certificate from DM, Sonbhadra that area doesn’t attract CPA and a copy of the same 

should be submitted to SEIAA.   

 Noted and is being complied. 

11. Number of mining projects are coming up in district. Department of Geology & Mines, 

GoUP to carry out regional EIA-EMP report including carrying capacity of 

environmental components to assess the capacity to further bear the pollution load for 

such areas within a period of 1 year and submit the same to SEIAA, UP for evaluation.   

 Noted and is being complied.  

12. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish 

required number of CAAQMS in district within a period of one year and submit geo-

referenced map of these stations along with data. Details of existing CAAQMS, if any, 

be submitted within a period of three months. 

 Noted and is being complied.  

13. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned 

district administration, before releasing the security deposit to Project Proponent will 

ensure that Project Proponent has fully complied with the EC conditions. Non-

compliance, if any, should be reported to UPSPCB for appropriate legal action and 

recovery of compensation. 

 Noted and being complied. 

14. Any application for transfer of this EC, during its validity period unless it is cancelled by 

a competent authority, has to be necessarily accompanied with status of compliance of 

EC conditions duly certified by IRO, MoEFCC, GoI, Lucknow. 

 Noted and being complied.  

15. The project proponent shall install solar light in their site office. 

 Noted and being complied. 

16. During the submission of 6 monthly compliance reports, the project proponent should 

make sure that the periodically taken site photographs should also be annexed along with 

the compliance report. 

 Noted and being complied. 
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17. Preference should be given to indigenous local species as per the consultation of the 

local district Forest Officer. 

 Noted and being complied. 

 Mining is being done by benching method and as per provision of approved mine 

plan and SSMMG, 2016. 

18. The project proponent shall take all suitable measures to prevent pollution of 

groundwater and nearby water bodies in consultation with the State Pollution Control 

Board and consent to operate (if applicable) should be obtained from the State Pollution 

Control Board before the start of production from the mine. 

 Noted and is being complied. 
 Mining is being done by benching method and as per provision of approved mine 

plan and SSMMG, 2016. 

19. Link Road from the quarry site to the main road shall be constructed as an all-weather 
road with blacktopping and maintained by the project proponent. 

 Noted and is being complied.  

20. Vehicular emissions should be kept under control and regularly monitored. Suitable 

measures shall be taken for proper maintenance of vehicles used in a quarry operation 

and transportation. 
 Complied. 

21. The Environmental clearance will be co-terminus with the mining lease period. 
 Noted and agreed. 

22. At the time of operation, project proponent will comply with all the guidelines issued by  

Government of India/State Govt./District Administration related to Covid-19. 
 Noted and agreed. 

23. Environment management in according to environmental status and impact of the 

project. 

 Noted and agreed. 

24. During the school opening and closing time transportation of minerals will be restricted. 
 The kaccha roads are regularly maintained. 

 Noted and agreed  

 Plantation is being done as per the consent of Gram Panchayat/Pradhan/ and    local 

villagers where required. 

25. Selection of plants for green belt should be on the basis of pollution removal index. 
Project proponent should ensure survival of tree saplings. Mortality should be replaced 

from time to time.  . 

 Species selected for greenbelt development are chosen as per CPCB guidelines and after 

necessary consultation with  local  forest  division. Native  plants  like  Neem, Ashok, 

Bel and other local species are being planted. 

26. No mining activity should be carried out in-stream channel as per SSMMG, 2016.  
 Noted and agreed. 

27. Pakkamotorable haul road to be maintained by the project proponent. 
 Noted and agreed. 

28. A separate Environmental Management Cell with suitable qualified personnel shall be 
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set-up under the control of a Senior Executive, who will report directly to the Head of 

the Organization. 

 Noted and agreed. 

29. Permission from the competent authority regarding evacuation route should be taken. 
 Noted and agreed. 

30. One month monitoring report of the area for air quality, water quality, Noise level. 
Besides flora & fauna should be examined twice a week and be submitted within 45 

days for a record. 

 Noted and agreed. 

31. Provision for cylinder to workers should be made for cooking. 

 Noted and agreed. 

32. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport 
Department applicable norms and standard fixed by the Government. 

 Noted and agreed. 

33. Approach road kaccha is to be made motarable and tree saplings to be planted on both 
sides of the road. Width of the haul road shall be more than 6 meter. 

 Noted and agreed. Paved haul road has been maintained for smooth transportation. 

34. Indigenous plants should be planted according to CPCB guidelines and in consultation 
with local Divisional Forest Officer. 

 Noted and agreed. 

35. The  project  proponent  shall  in  2  years  conduct  detailed  replenishment  study  

duly authenticated by QCI-NABET accredited consultant and the district mines officer 

shall form the basis for midterm review of conditions of EC. 
 Noted  and  agreed.  The  replenishment study  is under study and furnished as post 

monsoon replenishment report and submitted to concerned authority.  

36. Provision of two toilets and hand pump should be made at mining site. 
 Agreed and applied. 

37. Drinking water for workers would be provided by tankers. 

 It is ensured that only safe drinking water is providing to workers. 

38. Mining should be done Bar scalping methods extraction (typically 0.3-0.6m or 1-2ft) as 
per sustainable sand mining management guideline 2016. 

 Mining is being done by benching method and as per provision of approved mine 

plan and SSMMG 2016. 

39. A buffer / safe zone shall be maintained from the habitation as per mining guidelines. 
 Noted and agreed. 

 Mining is being done as per approved Mine Plan. 

40. Corporate  Environmental  Responsibility  (CER)  plan  with  minimum  Rs.2,15,878 

per annum  shall  be prepared by the project proponent and the details of the various 

heads of expenditure to be submitted as per the guidelines provided in the recent CER 

notification No. 22-65/2017- IA.III dated 01/05/2018.  
 As per CER Notification dated 01/05/2018, 2% of the total project cost (~Rs. 2.96 

lakhs) has been earmarked for activities related to CER which include 

 Drinking water supply for villagers of Agori 
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 Repair and painting of school building and construction of toilets for girls 

 Providing fertilizers for farmers of Agori Village   

 Distribution of solar lanterns in villages of the study area where these are needed. 

41. Health/Insurance card, Medical claim, regular health checkups camps, facilities 
provided to regular/ temporary/contractual or any base workers. Copy of receipt shall 

be produced to Directorate of environment along with the compliance report. 

 Regular health check-up is ensured with the help of Local Doctor / PHC. 

42. Measure for conservation of water rainwater harvesting and cleaning and maintenance 
of natural surface water bodies of the nearby area may be considered as one of the 

activity in CER. 

 Agreed and has been done accordingly. 

43. The excavated mining material should  be carried and transported in such a way that 

no obstruction to the free flow of water takes place, suitable measure to be taKanhar 

and details to be provided to concerned Department. 
 Mining is being conducted in dry river bed and 10% of river width from the water 

channel side is left as no mining zone as per the SSMMG, 2016. 

44. Submit  annual  replenishment  report  card  by  an  authorised  agency.  In  case  

the replenishment is lower than approved rate of production, then the mining activity / 

production level shall be decreased / stopped accordingly till the replenishment is 

completed. 
 Agreed and complied. 

45. The project proponent shall ensure that if the project area falls within the eco-

sensitive zone of National park/ Sanctuary prior permission of statuary committee of 

National board lor wild life under the provision of WildLife (Protection) Act, 1972 

shall be obtained before commencement of work. 
  The  project  site  does  not  fall  within  the  eco-sensitive  zone  of  any  National 

park/Sanctuary. 

46. If in future this lease area becomes part of cluster of equal to or more than 25 ha. 

Then additional  conditions  based  on  the  EIA  shall  be  Imposed.  The  lease  holder  

shall mandatorily follow cluster conditions otherwise it will amount to violation of E.C. 

conditions. If the certificate related to duster provided by the competent authority is 

found false or incorrect then punitive actions as per law shall be initiated against the 

authority issuing the cluster certificate. 
 The project has been already scoped, apprised, and cleared under B1 category hence 

this condition is not applicable. 

47. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance 

from National Board Wild Life (NBWL) even of the eco-sensitive zone is not 

earmarked. 

 There are no Wildlife Sanctuaries within 10 km radius of the project site. 

48. To avoid Ponding effect and adverse environment conditions for sand mining in 

area, progressive  mining  should  be  done  as  per  sustainable  sand  mining  

management guidelines 2016. 
 Mining is being done by semi-mechanized method as discussed in the mine plan and as 
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per the Sustainable Sand Mining Management Guidelines 2016, so there is no 

possibility of ponding effect in the mine site. 

49. In  case  it  has  been  found  that  the  EC  obtained  by  providing  incorrect  

information, submitting that the distance between the two adjoining mines is greater 

than 500 mt and area is less than 25 ha, but factually the distance is less than 500 mt 

and the mine is located in cluster of area equal or more than 25ha, the EC issued will 

stand revoked. 

 Noted and agreed. 

50. The  project  proponent  shall  in  2  years  conduct  detailed  replenishment  study  

duly authenticated by QCI-NABET accredited consultant and the district mines officer 

shall form the basis for mid -term review of conditions of EC. 
 Replenishment study has been conducted by QCI-NABET accredited consultant. 

51. The mining work will be open-cast and manual/semi mechanised (subject to order 

of Hon’ble NGT/ Hon’ble Courts(s).Heavy machine such as excavator, scooper etc. 

should not be employed for mining purpose. No drilling/blasting should be involved at 

any stage. 

 The method of mining is open cast semi- mechanised method as per mine plan. No 

drilling/blasting is proposed. 

52. It shall be ensured that there shall be no mining of the any within 03m or 10% of the 

width whichever is less, shall be left on both the banks of precise are to control and 

avoid erosion of river bank. The mining is confined to extraction of sand /morrum 

from the river bank only. 
 Mining is being done as per approved mine plan and as per SSMMG, 2016. 

53. The project proponent shall undertake adequate safeguard measures during extraction 

of river bank material and ensured that due to this activity the hydro-geological 

regime of surrounding area shall not be affected. 
 Mining is being done as per approved mine plan and as per SSMMG, 2016. 

54. The project proponent shall adhere to mining in conformity to plan submitted for the 

mine lease conditions and the rule prescribed in this regard clearly showing the no 

work zone in the mine lease i.e. the distance from the bank of river to be left un-

worked (Non-mining area), distance from the bridge etc. It shall be ensured that no 

mining shall be carried out during the monsoon season. 
 Agreed and complied 

 Mining has been done only in dry season day time. 

55. The project proponent shall ensure that wherever deployment of labour attracts the 

Mines Act, the provision thereof shall be strictly followed. 

56. The project proponent will provide personal protective equipment (PPE) as required; 

also provide adequate training and information on safety and health aspects. Periodical 

medical examination of  the  workers engaged in  the  project shall  be  carried out  

and  records maintained. For the purpose, schedule of health examination of the 

workers should be drawn and followed accordingly. 
 To minimize the health impacts PPE like dust masks, ear plugs/ muffs and other 
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equipment has been provided for use by the work personnel. 

 First Aid box provided on the site. 

 Proper training is provided through medical camps time to time. 

57. The critical parameters such as PM10, PM2.5, SO2  and NOx in the ambient air 

within the impact zone shall be monitored periodically. Further quality of discharged 

water if any shall also be monitored [TDS, DO, pH, Fecal Coliform and Total 

Suspended Solids (TSS)]. 

 Baseline data monitoring has been conducted for the period of March to May 2021 

and reports has been furnished. 

58. Effective safeguard measures, such as regular water, sprinkling, shall be carried out 

in critical area prone to air pollution and having high levels of particulate matter such 

as loading and unloading point and all transfer point. Extensive water sprinkling shall 

be carried out on haul roads. 
 Water sprinkling is being regularly done two times a day to control dust emission. 

  River bed materials are transported by covering through tarpaulin to minimize dust 

emission. 

59. It should be ensured that ambient air quality parameters conform to the norms 

prescribed by central pollution control board in this regard. 

 The testing reports are analyzed. Parameters are within the prescribed norms. 

60. The extended mining scheme will be submitted by the proponent before expiry of 
present mining plan. 

 Agreed and complied. 

 The provision of progressive mine closure has already been taken in the mine plan. 

61. Four ambient air quality monitoring station should be established in the core zone as 

well as in the buffer zone for monitoring PM10, PM2.5, SO2  and NOx. Location of 

the station should be decided based on the meteorological data, topographically 

features and environmentally and ecologically sensitive targets and frequency of 

monitoring should be undertaking in consultation with the state pollution control board. 
 Baseline data monitoring conducted for the period of March to May 2021 has been 

collected and reports has been submitted. 

62. Common road for transportation of mineral is to be maintained collectively. Total cost 
will be shared/work out on the basis of lease area among users. 

 The cost has  been decided as per submitted Environmental Management Plan along 

with EIA report. 

63. Proponent will provide adequate sanitary facility in the form of mobile toilets to the 
labours engaged for the work. 

 Noted and complied. 

 Mobile toilets are provided to the labours engaged for the work. 

64. Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be 

generated during project activity will be separately storage in bins and managed as 

per solid waste management rules. 

 Baseline data will be conducted and submitted along with next compliance report. 
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 Separate bins marking bio-degradable and non-bio degradable waste is provided in the 

site. 

 Average per day waste generated by 80 labours is approximately 8.0 kg per day.  

65. Natural/customary paths used by villagers should not be obstructed at anytime by 
the activities proposed under the project. 

 No such routes are obstructed or used by project proponent. 

66. Digital processing of the entire lease area in the districts using remote sensing 

technique should be done regularly once in three years for monitoring the change of 

river course by Directorate of Geology and Mining, Govt, of Uttar Pradesh. The record 

of such study to be maintained and  report be  submitted to  the  regional office of  

MoEF, SEIAA, UP  and UPPCB. 

67. The project authorities shall advertise at least in two local newspapers widely 

circulated, one of which shall be in the vernacular language of the locality concerned, 

within 7 days of the issue of the clearance letter information that the project has been 

accorded environmental clearance and a copy of the clearance letter is available with 

the state pollution control board and also at website of the SEIAA at 

http://www.seiaaup.in and a copy of the same shall be forwarded to the regional office 

the ministry located in Lucknow, CPCB, State PCB. 

 Copy of EC has been forwarded to concerned authority. 

68. The MoEF/SEIAA or any other authority may alter/ modify the above conditions or 
stipulate any further condition in the interest of environment protection. 

 Agreed and complied. Project Proponent is bound to accept any specific condition 

/new condition which is required to safe guard the environment. 

69. Concealing factual data or submission of false/ fabricated data and failure to comply 
with any of conditions mentioned above result in withdrawal of this EC and attract 

action under Environment (Protection) Act, 1986. 

 Agreed and complied. 

70. Any appeal against this EC shall lie with NGT, if preferred, within a period of 30 
days as prescribed under section 11 of the NGT Appellate Authority Act, 1997. 

 Noted. 

 There is no litigation pending the lease / EC. 

71. Waste water from portable use be collected and reused for sprinkling. 

 Noted. 

72. A width of not less than 50m or 10% width of the river can be restricted for mining 
activities from river bank. A condition can be imposed that mining will be done from 

river bank. 

 Mining is being done as per the mining act and SSMMG 2016. 

 

 The  replenishment study  being conducted for the pre-monsoon period of 2023. and 

reports will be furnished as post monsoon replenishment report and will be submitted 

to concerned authority. 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

To,

The owner
CHANDER SHEKHAR CHAURASIA
9A, paramaount villa ansals, near regional college bhopal, MP  -462042

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/UP/MIN/63476/2021 dated 09 Feb 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001UP123382
2. File No. 6305
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Riverbed morrum mining
7. Name of Company/Organization CHANDER SHEKHAR CHAURASIA
8. Location of Project Uttar Pradesh
9. TOR Date 27 Oct 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 28/04/2022

(e-signed)
Member Secretary
Member Secretary

SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh 
 
       Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com 

          Phone no- 0522-2300541   
  

Reference- MoEFCC Proposal no- SIA/UP/MIN/63476/2021 & SEIAA, U.P File no-6305  
 
Sub: Environmental Clearance is sought for Sand Morrum mining from Son Riverbed at Araji 
No.- 824 Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area – 
16.194 ha.). 
Dear Sir,  

 This is with reference to your application / letter dated 26-05-2021, 17-06-2021, 26-07-
2021, 24-08-2021, 09-02-2022, 21-02-2022 & 26-04-2022 on above mentioned subject. The matter 
was considered by SEAC in meeting held on 01-03-2022 and SEIAA in meeting held on 26-04-2022.  

 
A presentation was made by the project proponent along with their consultant M/s 

GreencIndia Consulting Pvt Ltd  to SEAC on 26-04-2022. 
 

Project Details Informed by the Project Proponent and their Consultant 
The project proponent, through the documents and presentation gave following details about 

their project –  
 

1. The environmental clearance is sought for Morrum mining from Son Riverbed at Araji No.- 824 
Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra, U.P., (Leased Area – 16.194 
ha.). 

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no 
275/Parya/SEIAA/6305/2021, dated: 27/10/2021. 

3. The public hearing was organized on 06/01/2022 at Primary School, Agori Khas, Tehsil-Obra, 
Sonebharda, Uttar Pradesh. Final EIA report submitted by the project proponent on 
09/02/2022.  

4. Salient features of the project as submitted by the project proponent: 
1. On-line proposal No.  SIA/UP/MIN/63476/2021 
2. File No. allotted by SEIAA, UP 6305 
3. Name of Applicant Owner: Shri Chander Sherkhar Chaurasia 
4. Full correspondence address of 

proponent and mobile no.  
9A, Paramount Villa Ansals, Near Regional College 
Shyamla  Hill, Bhopal,  M.P. 

5. Name of Project  Morrum Mining along Sone River bed at Arazi No.- 
824Kha (Khand No. 01), Village- Agori Khas, Tehsil-
Obra, District- Sonbhadra, U.P.  

6. Project location (Plot/Khasra/Gata No.) Village – Agori Khas, Araji No. 824Kha (Khand No. 
01), Tehsil- Obra, District- Sonbhadra, State- Uttar 
Pradesh. 

7. Name of River Sone River 
8. Name of Village Agori Khas 
9. Tehsil Obra 
10. District Sonbhadra 
11. Name of Minor Mineral   Morrum 
12. Sanctioned Lease Area (in Ha.) 16.194 Ha. 
13. Mineable Area (in Ha.) 10.9551 Ha. 
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14. Zero level mRL 168 mRL 
15. Max. & Min mRL within lease area 175-172 mRL. 
16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude 

Total Lease Area Coordinate (16.194 ha) 
A 24°33'47.01"N 82°57'16.43"E 
B 24°33'48.60"N 82°57'25.22"E 
C 24°33'32.73"N 82°57'31.50"E 
D 24°33'29.53"N 82°57'20.42"E 
E 24°33'31.23"N 82°57'19.13"E 

17. Total Geological Reserves 6,47,760  m3 
18. Total Mineable Reserves  2,70,892 m3 
19. Proposed Production/year (as per LoI) 2,59,104 m3 
20. Total Production (5 Years) 12,95,520 m3 
21. Sanctioned Period of Mine lease 5 Years 
22. Production of mine/day 1036.42 m3/Day 
23. Method of Mining Opencast Semi-mechanized mining 
24. No. of working days 250 days/ Year 
25. Working hours/day 12 Hours 
26. No. Of workers 76 
27. No. Of vehicles movement/day 86 
28. Type of Land Govt. Land 
29. Ultimate Depth of Mining 3.00 m 
30. Depth of Mining as per approved Mine 

Plan 
2.50 m 

31. Nearest metaled road from site 530 m 
32. Water Requirement Purposes Requirement (KLD) 

Drinking 0.76 
Suppression of dust 3.18 

Plantation 5.76 
Others (if any) 0.00 

Total 9.70 
33. Name of QCI Accredited Consultant 

with QCI No and period of validity.  
GreencIndia Consulting Pvt Ltd. 
NABET/EIA/1619/RA0058 valid till 27/10/2022 

34. Any litigation pending against the 
project or land in any court 

No 

35. Details of 500 m Cluster Map & 
certificate verified by Mining Officer  

1358/ Khanij /2021 dated 11th May, 2021 

36.  Length and breadth of Haul Road Length 530 m, Width 6.0 m 
37. 31. Proposed CER Cost Rs. 2,96,457/- 
38. 32. Proposed EMP Cost Rs. 8,40,895/- 
39. No. of Trees to be planted 7203 Trees 
5. The mining would be restricted to the unsaturated zone only above the phreatic water table 

and will not intersect the groundwater table at any point in time.  
6. The mining operation will not be carried out in the safety zone of any bridge or embankment 

or eco-fragile zone such as the habitat of any wild fauna.  
7. There is no litigation pending in any court regarding this project.  
8. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 
 

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting 
(SEAC) held on 01-03-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its 
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Meeting dated 26-04-2022 decided to grant the Environmental Clearance to the title project for 
collection of 2,59,104 m3 per year for lease area of 16.194 ha subject to effective implementation 
of the following General Conditions and specific conditions:- 

 
General Conditions: 

1. This environmental clearance is subject to allotment of mining lease in favour of project 
proponent by District Administration/Mining Department.  

2. Forest clearance shall be taken by the proponent as necessary under law.  
3. Any change in mining area, khasra numbers, entailing capacity addition with change in 

process and or mining technology, modernization and scope of working shall again require 
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended). 

4. Precise mining area will be jointly demarcated at site by project proponent and officials of 
Mining/Revenue department prior to starting of mining operations. Such site plan, duly 
verified by competent authority along-with copy of the Environmental Clearance letter will 
be displayed on a hoarding/board at the site. A copy of site plan will also be submitted to 
SEIAA within a period of 02 months.  

5. Mining and loading shall be done only within day hours’ time.  
6. No mining shall be carried out in the safety zone of any bridge and/or embankment.  
7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the 

Ministry of Environment & Forests are strictly complied with. Water sprinklers and other 
dust control majors should be applied to take-care of dust generated during mining 
operation. Sprinkling of water on haul roads to control dust will be ensured by the project 
proponent. 

8. All necessary statutory clearances shall be obtained before start of mining operations. If this 
condition is violated, the clearance shall be automatically deemed to have been cancelled. 

9. Parking of vehicles should not be made on public places.   
10. No tree-felling will be done in the leased area, except only with the permission of Forest 

Department. 
11. No wildlife habitat will be infringed. 
12. It shall be ensured that excavation of minor mineral does not disturb or change the 

underlying soil characteristics of the river bed /basin, where mining is carried out. 
13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, 

velocity and flow pattern of the river water significantly.  
14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining 

for its nesting. A report on the same, vetted by the competent authority shall be submitted 
to the RO, PCB and SEIAA within 02 months. 

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, 
PCB and SEIAA within six months. 

16. Hydro-geological study shall be carried out by a reputed organization/institute within six 
months and establish that mining in the said area will not adversely affect the ground water 
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case 
adverse impact is observed /anticipated, mining shall not be carried out. 

17. Adequate protection against dust and other environmental pollution due to mining shall be 
made so that the habitations (if any) close by the lease area are not adversely affected. The 
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA 
and this activity should be completed before the start of sand mining. 

18. Need-based assessment for the nearby villages shall be conducted to study economic 
measures which can help in improving the quality of life of economically weaker section of 
society. Income generating projects/tools such as development of fodder farm, fruit bearing 
orchards, vocational training etc. can form a part of such program me. The project 
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proponent shall provide separate budget for community development activities and income 
generating programmes.  

19. Green cover development shall be carried out following CPCB guidelines including selection 
of plant species and in consultation with the local DFO/Horticulture Officer. 

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should 
be utilized for green cover/tree plantation. 

21. Dispensary facilities for first-aid shall be provided at site. 
22. An Environmental Audit should be annually carried out during the operational phase and 

submitted to the SEIAA.  
23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions. 

The project proponent will extend full cooperation to the District Mining Officer by 
furnishing the requisite data/information/monitoring reports. In case of any violations of 
stipulated conditions the District Mining Officer will report to SEIAA. 

24. The project proponent shall submit six monthly reports on the status of compliance of the 
stipulated environmental clearance conditions including results of monitored data (both in 
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the 
State Pollution Control Board by 1st June and 1st December every year.  

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parisad/ Municipal Corporation and Urban Local Body.  

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or 
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.  

27. Waste water, from temporary habitation campus be properly collected & treated before 
discharging into water bodies the treated effluent should conform to the standards 
prescribed by MoEF/CPCB.  

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 
29. Special Measures shall be adopted to protect the nearby settlements from the impacts of 

mining activities. Maintenance of Village roads through which transportation of minor 
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his 
own expenses. 

30. Measure for prevention & control of soil erosion and management of silt shall be 
undertaken. Protection of dumps against erosion, if any, shall be carried-out with geo textile 
matting or other suitable material. 

31. Under corporate social responsibility a sum of 5% of the total project cost or total income 
whichever is higher is to be earmarked for total lease period. Its budget is to be separately 
maintained. CER component shall be prepared based on need of local habitant. Income 
generating measures which can help in upliftment of poor section of society, consistent with 
the traditional skills of the people shall be identified. The programme can include activities 
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless 
Chula etc.  

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities 
such as roads, drinking water etc proposed to be provided at the project proponent’s 
expenses shall be submitted within 02 months from the date of issuance of Environment 
Clearance.  

33. The funds earmarked for environmental protection measures should be kept in separate 
account and should not be diverted for other purpose. Year wise expenditure should be 
reported to the Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P and UPPCB. 

34. Action plan with respect to suggestion/improvement and recommendations made and 
agreed during Public Hearing shall be submitted to the District mines Officer, concern 
Regional Officer of UPPCB and SEIAA within 02 months. 

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) 
Act, 1972 from the competent authority, if applicable to this project. 
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36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 
observations so made, if turtle nesting is observed, necessary safeguard measures shall be 
taken in consultation with the State Wildlife Department. For the purpose, awareness shall 
be created amongst the workers about the nesting sites so that such sites, if any, are 
identified by the workers during operations of the mine for taking required safeguard 
measures. In this regards the safety notified zone should be left so that the habitat/nesting 
area is undisturbed.  

37. The project proponent shall undertake adequate safeguard measures during extraction of 
river bed material and ensure that due to this activity the hydro geological regime of the 
surrounding area shall not be affected.  

38. The project proponent shall obtain necessary prior permission of the competent Authorities 
for withdrawal of requisite quantity of water (surface water and groundwater), required for 
the project. 

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in 
consultation with the State Pollution Control Board. It shall be ensured that there is no 
leakage of oil and grease in the river from the vehicles used for transportation. 

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles 
carrying the mineral shall not be overloaded. 

41.  Provision shall be made for the housing of construction labour within the site with all 
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, 
safe drinking water, medical health care, crèche etc. (MoEF circular Dated : 22-09-2008 
regarding stipulation of condition to improve the living conditions of construction labour at 
site). 

42. Personnel working in dusty areas should wear protective respiratory devices and they should 
also be provided with adequate training and information on safety and health aspects. 
Occupational health surveillance program of the workers should be undertaken periodically 
to observe any contractions due to exposure to dust and take corrective measures, if 
needed. 

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom 
suggestions/ representations, if any, were received while processing the proposal. The 
clearance letter shall also be put on the website of the Company by the proponent. 

44. The environmental statement for each financial year ending 31st March in Form-V as is 
mandated to be submitted by the project proponent to the concerned State Pollution 
Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status of 
compliance of environmental clearance conditions and shall also be sent to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow by e-mail. 

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of 
the total leased area either on river bank or along road side (Avenue Plantation). 

46. Debris from the river bed will be collected and stored at secured place and may be utilized 
for strengthen the embankment. 

47. Safety measures to be taken for the safety of the people working at the mine lease area 
should be given, which would also include measure for treatment of bite of poisonous 
reptile/insect like snake.  

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be 
covered under ESI as per rule. 
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Specific Conditions: 
 

1. Validity period of this EC is 5 year from the date of issue as the LoI has been issued for a period 
of 5 year or co-terminus with the validity of current mine plan or current lease period 
whichever is earlier. After this period the EC will become null and void.  

2. In the absence of replenishment study, keeping in mind various orders issued by Hon’ble NGT 
and development works in the State, initially EC will be operational for a period of one year 
from the date of issuance and permissible quantity and area shall be strictly limited to quantity 
and area mentioned in LoI or mining plan, whichever is lesser, and maximum mineable depth 
will be limited to as approved in the mining plan.  

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to 
SEIAA, UP for amendment in EC for mineable quantity and maximum permissible depth for 
mining based on scientific findings of replenishment study. Such study shall be placed before 
SEAC for appraisal for next three years to assess rate of deposition and accordingly, mineable 
production capacity and depth can be prescribed based on trends analysis, provided it is found 
scientifically satisfactory by the SEAC. The placing of the study report SEAC is mandatory for 
initial three years.  

4. Directions/suggestions given during public hearing and commitment made by the project 
proponent should be strictly complied.  

5. A certificate from Forest  Department  shall be obtained that no forest land is involved in 
mining or as a route and if forest land is involved the project proponent shall obtain forest 
clearance and permission of Central and State Government as per the provisions of Forest 
(conservation) Act, 1980 and submit before the start of work. 

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the 
mining area and any other area which may have been disturbed due to their mining activities 
and restore the land to a condition which is fit for growth of fodder, flora fauna etc. 

7. If the proposed project is situated in notified area of ground water extraction, where creation 
of new wells for ground water extraction is not allowed, requirement of fresh water shall be 
met from alternate water sources other than ground water or legally valid source and 
permission from the competent authority shall be obtained to use it.  

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants 
/ ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or Horticulture Department, for planting at least 17,000 plants, either on 
government land or community land, within a periphery of 5 km from the boundary of the 
lease area along with provision for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition.   

9. In consultation with District Environment Authority or an Authority nominated by concerned 
DM, project proponent will prepared a conservation and management plan for rejuvenation 
and management of water bodies having total surface area of more than 85 ha. Funds for the 
same will be kept in a separate bank account and six monthly compliance status will be 
presented by project proponent before the nominated authority in the District.  

10. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within 
the boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found 
to be false then EC will be cancelled and legal actions will be initiated against them. Further, 
mining should not commence without obtaining certificate from DM, Sonbhadra that area 
doesn’t attract CPA and a copy of the same should be submitted to SEIAA.  

11. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to 
carry out regional EIA-EMP report including carrying capacity of environmental components to 
assess the capacity to further bear the pollution load for such areas within a period of 1 year 
and submit the same to SEIAA, UP for evaluation.  
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12. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required 
number of CAAQMS in district within a period of one year and submit geo-referenced map of 
these stations along with data. Details of existing CAAQMS, if any, be submitted within a 
period of three months.  

13. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district 
administration, before releasing the security deposit to Project Proponent will ensure that 
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be 
reported to UPSPCB for appropriate legal action and recovery of compensation. 

14. Any application for transfer of this EC, during its validity period unless it is cancelled by a 
competent authority, has to be necessarily accompanied with status of compliance of EC 
conditions duly certified by IRO, MoEFCC, GoI, Lucknow. 

15. The project proponent shall install solar light in their site office. 
16. During the submission of 6 monthly compliance reports, the project proponent should make 

sure that the periodically taken site photographs should also be annexed along with the 
compliance report. 

17. Preference should be given to indigenous local species as per the consultation of the local 
district Forest Officer. 

18. The project proponent shall take all suitable measures to prevent pollution of groundwater 
and nearby water bodies in consultation with the State Pollution Control Board and consent to 
operate (if applicable) should be obtained from the State Pollution Control Board before the 
start of production from the mine.  

19. Link Road from the quarry site to the main road shall be constructed as an all-weather road 
with blacktopping and maintained by the project proponent.  

20. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and 
transportation.  

21. The Environmental clearance will be co-terminus with the mining lease period.  
22. At the time of operation, project proponent will comply with all the guidelines issued by 

Government of India/State Govt./District Administration related to Covid-19.  
23. Environment management in according to environmental status and impact of the project.  
24. During the school opening and closing time transportation of minerals will be restricted. 
25. Selection of plants for green belt should be on the basis of pollution removal index. Project 

proponent should ensure survival of tree saplings. Mortality should be replaced from time to 
time.  

26. No mining activity should be carried out in-stream channel as per SSMMG, 2016.  
27. Pakkamotorable haul road to be maintained by the project proponent.  
28. A separate Environmental Management Cell with suitable qualified personnel shall be set-up 

under the control of a Senior Executive, who will report directly to the Head of the 
Organization. 

29. Permission from the competent authority regarding evacuation route should be taken.  
30. One month monitoring report of the area for air quality, water quality, Noise level. Besides 

flora & fauna should be examined twice a week and be submitted within 45 days for a record.  
31. Provision for cylinder to workers should be made for cooking.  
32. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport 

Department applicable norms and standard fixed by the Government.  
33. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides 

of the road. Width of the haul road shall be more than 6 meter.  
34. Indigenous plants should be planted according to CPCB guidelines and in consultation with 

local Divisional Forest Officer.  
35. The project proponent shall in 2 years conduct detailed replenishment study duly 

authenticated by a QCI-NABET accredited consultant, and the District Mines Officer.  
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36. Provision for two toilets and hand pumps should be made at mining site.  
37. Drinking water for workers would be provided by tankers.  
38. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as 

per sustainable sand mining management guidelines 2016. 
39. A buffer/safe zone shall be maintained from the habitation as per mining guidelines. 
40. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent 

and the details of the various heads of expenditure to be submitted as per the guidelines 
provided in the recent CER notification No. 22-65/2017-IA.III dated 01/05/2018.  

41. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be 
provided to the regular/temporary/Contractual or any base workers. Copy of receipt shall be 
produced to the Directorate of Environment along with the compliance report.  

42. Measure for conservation of water through rainwater harvesting and cleaning and 
maintenance of natural surface water bodies of the nearby areas may be considered as one of 
the activity in CER.  

43. The excavated mining material should be carried and transported in such a way that no 
obstruction to the free flow of water takes place. Suitable measure should be taken and details 
to be provided to concern Department.  

44. Submit annual replenishment report certified by an authorized agency. In case the 
replenishment is lower than the approved rate of production, then the mining activity / 
production levels shall be decreased / stopped accordingly till the replenishment is completed. 

45. The project proponent shall ensure that if the project area falls within the eco-sensitive zone 
of National park/ Sanctuary prior permission of statuary committee of National board for wild 
life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before 
commencement of work. 

46. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then 
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily 
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the 
certificate related to cluster provided by the competent authority is found false or incorrect 
then punitive actions as per law shall be initiated against the authority issuing the cluster 
certificate.  

47. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National 
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.  

48. To avoid ponding effect and adverse environmental conditions for sand mining in area, 
progressive mining should be done as per sustainable sand mining management guidelines 
2016.  

49. In case it has been found that the E.C. obtained by providing incorrect information, submitting 
that the distance between the two adjoining mines is greater than 500mt. and area is less than 
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of  area 
equal or more than 05 ha, the E.C issued will stand revoked.    

50. The project proponent shall in 2 years conduct detailed replenishment study duly 
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which shall 
form the basis for midterm review of conditions of Environmental Clearance. 

51. The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble 
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be 
employed for mining purpose. No drilling/blasting should be involved at any stage. 

52. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width 
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion 
of river bank. The mining is confined to extraction of sand/moram from the river bank only.  

53. The project proponent shall undertake adequate safeguard measures during extraction of river 
bank material and ensure that due to this activity the hydro-geological regime of the 
surrounding area shall not be affected. 
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54. The project proponent shall adhere to mining in conformity to plan submitted for the mine 
lease conditions and the Rules prescribed in this regard clearly showing the no work zone in 
the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining area), 
distance from the bridges etc. It shall be ensured that no mining shall be carried out during the 
monsoon season. 

55. The project proponent shall ensure that wherever deployment of labour attracts the Mines 
Act, the provision thereof shall be strictly followed. 

56. The project proponent will provide personal protective equipment (PPE) as required, also 
provid adequate training and information on safety and health aspects. Periodical medical 
examination of the workers engaged in the project shall be carried out and records 
maintained. For the purpose, schedule of health examination of the workers should be drawn 
and followed accordingly. 

57. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the 
impact zone shall be monitored periodically. Further, quality of discharged water if any shall 
also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].  

58. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical 
areas prone to air pollution and having high levels of particulate matter such as loading and 
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul 
roads.  

59. It should be ensured that the Ambient Air Quality parameters conform to the norms 
prescribed by the Central Pollution Control Board in this regard.  

60. The extended mining scheme will be submitted by the proponent before expiry of present 
mining plan. 

61. Four ambient air quality-monitoring stations should be established in the core zone as well as 
in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should 
be decided based on the meteorological data, topographical features and environmentally and 
ecologically sensitive targets and frequency of monitoring should be undertaken in 
consultation with the State Pollution Control Board. 

62. Common road for transportation of mineral is to be maintained collectively. Total cost will be 
shared/worked out on the basis of lease area among users.  

63. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours 
engaged for the project work. 

64. Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during 
project activity will be separately storage in bins and managed as per Solid Waste 
Management rules.   

65. Natural/customary paths used by villagers should not be obstructed at any time by the 
activities proposed under the project.    

66. Digital processing of the entire lease area in the district using remote sensing technique should 
be done regularly once in three years for monitoring the change of river course by Directorate 
of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and 
report be submitted to Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P. and 
UPPCB.  

67. The project authorities shall advertise at least in two local newspapers widely circulated, one 
of which shall be in the vernacular language of the locality concerned, within 7 days of the 
issue of the clearance letter informing that the project has been accorded environmental 
clearance and a copy of the clearance letter is available with the State Pollution Control Board 
and also at web site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be 
forwarded to the Integrated Regional Office, MoEF&CC, GoI, Lucknow, CPCB, State PCB.  

68. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions 
or stipulate any further condition in the interest of environment protection. 
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69. Concealing factual data or submission of false/fabricated data and failure to comply with any 
of the conditions mentioned above may result in withdrawal of this clearance and attract 
action under the provisions of Environment (Protection) Act, 1986. 

70. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 
preferred, within a period of 30 days as prescribed under Section 11 of the National 
Environment Appellate Authority Act, 1997. 

71. Waste water from potable use be collected and reused for sprinkling.  
72. A width of not less than 50 meter or 10% width of river can be restricted for mining activities 

from river bank. A condition can be imposed that mining will be done from river activities from 
river bank.  
 You shall also ensure that the proposed site is not a part of any no-development zone as 

required/prescribed/identified under law. In case of violation, this permission shall automatically 
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed 
site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the provisions of the 
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 
along-with their amendments and rules made there under and also any other orders passed by the 
Hon'ble Courts of Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of this 
clearance. The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions 
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional 
environmental conditions or modify the existing ones, if necessary.  

This is to request you to take further necessary action in matter as per provisions of 
Gazette Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regular compliance 
reports to the authority as prescribed in the aforesaid notification. 
 
 Copy, through email, for information and necessary action to –  

1. The Principal Secretary, Department of Environment, Forest and Climate Change, 
Government of Uttar Pradesh, Lucknow (email – soenvups@rediffmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of 
India, 3rd Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email – sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of 
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, 
Lucknow – 226020 (email – rocz.lko-mef@nic.in) 

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai 
Marg, Lucknow-226001 (email - dgmupexp@gmail.com) 

5. District Magistrate, Sonebhadra, Uttar Pradesh.                                                                                                                             
6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, 

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email – ms@uppcb.com) 
7. Copy to Web Master for uploading on PARIVESH Portal.  
8. Copy for Guard File.                                                                     

                                                                                     
                
                 (Ajay Kumar Sharma) 

Member Secretary, SEIAA 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824Kha,
Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 01/01/2024 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

196159/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2023 Date: 29/12/2023

To,

M/s

SHRI CHANDER SHEKHAR CHAURASIA

Araji no 824Kha, Khand 01, Agori Khas, Obra Sonbhadra
,SONBHADRA,231205

Application Id-
23432956

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 1.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard

784



(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	This consent is valid for production capacity Sand/Morrum- 259104 Cu meter /Annum by opencast and
semi mechanized mining in 16.194 Hectare Lease area at Araji No.- 824 Kha (Khand No. 01) of Villages
Ahori Khas, Tehsil-Obra, Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP123382 dated
28.04.2022 and submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease/Environmental Clearance.
4.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
5.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.
6.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
7.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
8.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
9.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Sand/Morrum.
10.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
11.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
12.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
13.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
14.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
15.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
16.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.	Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.
18.	Consent fees if revised, shall be payable by industry from the date of its applicability.
19.	Industry shall comply with the relevant provisions of Environmental Laws.
20.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
 

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
155855/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022  Date: 07/05/2022
          	To,
          	M/s	
											SHRI CHANDER SHEKHAR CHAURASIA
											Araji no 824Kha, Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    

                                                                                    
CCA is hereby granted to SHRI CHANDER SHEKHAR CHAURASIA located at Araji no 824Kha,
Khand 01, Agori Khas, Obra Sonbhadra  ,SONBHADRA,231205. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions
:-
1.					This CCA SHRI CHANDER SHEKHAR CHAURASIA granted for the period from 07/05/2022 to
31/12/2023 and valid for manufacturing of following products with Capital Investment/Net Assets Values
59.2900009 Lakhs

                                                                                    

2. Specific Conditions under Water Act :-
                                                                                    

(i) 	The daily quantity of effluent discharge (KLD) :-
                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

                                                                                    
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
                                                                                    

Consent No-16185491 Date-07/05/2022

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point

Domestic 1.0 KLD Septic Tank
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Industrial Effluent Quality Standard

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

                                                                                    
(v)	The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

                                                                                    

3. Conditions under Air Act :-
                                                                                    

i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards 

                                                                                    
Air Pollution Source Details

                                                                                    
                                                                                    

Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
ii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
(iii) The unit will not use any type of restricted fuel.

                                                                                    

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone
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6. 	Compulsory documents to be submitted by the Industry/Unit :-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
7.	Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
9.	Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.
10.	In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent shall be revoked by the Board.
11.	The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

 Chief Environmental Officer (circle-2)
                                                                                    

Copy to:
                                                                                    

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    
Annexure

                                                                                    
Specific Conditions
1.	This consent is valid for production of Sand/Morrum-259104 Cu Meter/Year by opencast and manual
mining in 16.194 hectare leased area at Araji No.- 824 Kha (Khand No. 01) of Villages Ahori Khas, Tehsil-
Obra, Sonbhadra.
2.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification no. EC22B001UP123382  dated
28-04-2022. Unit shall submit its compliance report to UPPCB.
3.	If the lease agreement expires prior to 31-12-2023, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
4.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from CGWA.
6.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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Industry shall maintain ZLD.
7.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of sand/morrum.
8.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
9.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
10.	All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent
dust emission.
11.	Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)
12.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
13.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
14.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
16.	Consent fees if revised, shall be payable by industry from the date of its applicability.
17.	Industry shall comply with the relevant provisions of Environmental Laws.
18.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.
1.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
2.	Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.
3.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
4.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
5.	The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
7.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
8.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
9.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
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10.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
11.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
12.	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.
13.	Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.
14.	It is the duty of the authorized person to take prior permission of the Board to close down the facility.
15.	The authorization is valid for temporary storage of Hazardous Waste within premises only.
16.	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
17.	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
18.	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19.	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
20.	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.
21.	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
22.	The storage area should be fenced properly and Sign/Notice Board indicating ï¿½Dangerï¿½ and
ï¿½Hazardousï¿½ shall be displayed at appropriate position both in Hindi and English.
23.	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
24.	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
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 Annexure - 3 

List of Identified Flora Species 

 S.No.  Botanical Name  Common Name  Family 

 1  Acacia Catechu  Khair  Fabaceae 

 2  Delbergia Sisso  Sheesam  Fabaceae 

 3  Acacia Karoo  Kikar  Fabaceae 

 4  Diospyros Melanoxylon  Tendu  Ebinaceae 

 5  Salmalia Malberica  Semal  Bombacaceae 

 6  Azadirachta Indica  Neem  Meliaceae 

 7  Acacia Nilotica  Babool  Fabaceae 

 8  Delbergia Sisso  Sisum  Fabaceae 

 9  Alstonia Scholaris  Scholar Tree  Apocyanaceae 

 10  Albizzia Lebbeck  Siris  Fabaceae 

 11  Cassia Fistula  Amaltas  Caesalpiniaceae 

 12  Anthocephalus Cadamba  Cadamb  Rubiaceae 

 13  Ziziphus Mauritiana  Ber  Rhamnaceae 

 14  Polyalthia Longifolia  Asoka  Annonaceae 

 15  Bauhinia Purpurea  Kachnar  Fabaceae 

 16  Ficus Religiosa  Pipal  Moraceae 

 17  Aegle Marmelos  Bel  Rutaceae 

 18  Syzygium Cumini  Jamun  Myretaceae 

 19  Magnifera Indica  Aam  Anacardiaceae 

 20  Terminalia Arjuna  Arjun  Combretaceae 

 21  Tamarindus Indicus  Imli  Fabaceae 

 22  Bauhinia Purpurea  Kachnar  Fabacae 

 
Herbs Shrubs& Grasses: The species observed in the study area are listed 

below in the in the table. 
 

S.No. Botanical Name Common Name Family 
HERBS 

1 Argemone Maxicana Poppy, Satyanashi Papaveracea 
2 Calatropis Procera Madar Asclepiadaceae 
3 Ocimum Sanctum Tulsi Lamiaceae 
4 Dhatura Inoxia Dhatura Solanaceae 
5 AloeVera Ghrit Kumari Liliaceae 
6 Tribulus Terrestris Gokaharu Zygophyllaceae 
7 Solanum Nigrum Makoi Solanaceae 
8 Achyranthus Chirchita Amaranthaceae 
9 Euphorbia Hirta Dudhi Euphorbiaceae 

SHRUBS 
10 Lantana Camara Lantana Verbenaceae 
11 Nyctanthes Arbortristis Harsingar Oleaceae 
12 Riccinus Communis Arandi Euphorbiaceae 
13 Sacchrum Munja Moonj Gramineae 
14 Mimosa Pudica Chui Mui Fabaceae 
15 Nyctanthus Arbortritis Harshingar Oleaceae 
16 Bougenvellia Glabra Bougenvellia Nyctaginaceae 
17 Ipomea Besharam Convolvulaceae 
18 Tridax Procumbens Baramasi Asteraceae 
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19 Cestrum Nocturnum Raat Rani Solanaceae 
20 Vinca Rosea Sadabahar Apocyanaceae 
21 Hibiscus Rosasinensis Gurhal Malvaceae 

GRASSES 
22 Cyanodon Dactylon Dub Poaceae 
23 Sacchrum Munja Moonj Poaceae 
24 Parthenium Congress/Gajar Grass Asteraceae 
25 Cymbopogan Martini Lemon Grass Poaceae 

 

 

 

 

List of Major Terrestrial and Avi-Fauna in the Study Area 

S.No. ZOOLOGICAL NAME COMMON 

NAME 

FAMILY STATUS IN WPA 

1972 

STATUS IN 

IUCN 

CATEGORY 

MAMMALS 

1. Felis Chaus Jungli Billi Felidae Schedule II Least Concern 

      

2. Funambulus Pennanti Gilhari Sciuridae Schedule IV Least Concern 

3. Herpetes Edwardsii Nevala Herpestidae Schedule II Least Concern 

4. Lepus Nigricollis Khargosh Leporideae Schedule IV Least Concern 

5. Rattus Rattus Chuha Murideae Schedule V Least Concern 

6. Semnopithecus 
Entellus 

Langur Cercopethicideae Not Enlisted Least Concern 

7. Cow Bos Taurus Bovidae - - 

8. Bubalus Bubalis Buffalo Bovidae - - 

9. Canis Lupus Dog Canideae - - 

10. Capra aegagrus hircus Goat Bovidae - - 

11. Sus Scrofa Pig Suidae Schedule III Least Concern 
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List of Fishes and the Planktons in the Study Area 

Scientific Name Family/Group 

Fishes 

Notopterus chitala Notopteridae 

Barilus bola 

Cyprinidae 

Catla catla 

Chela laubuca 

Cirrhinus mrigala 

Cirrhinus reba 

Labeo bata 

Labeo calbasu 

Ompok bimaculatus 
Siluridae 

Wallago attu 

Clarias batrachus Clariidae 

Channa marulius 

Ophiocephalidae Channa punctatus 

Channa gachua 

Chanda nama 
Centropomidae 

Chanda ranga 

Source: (i) Primary survey by Team (ii) Interaction with local people 
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Compliance Status of Conditions CTO Issued to M/s M/s Chander Shekhar 

Chaurasia, Arazi No. 824 Kha, Khand No.1, Aghori Khas, Obra, Sonbhadra by 

UPPCB vide ref. No. vide Ref. No. 196159/UPPCB/Sonebhadra (UPPCBRO)/ 

CTO/both/ SONBHADRA /2023 dated 29.12.2023 

S. 

No. 

Specific conditions imposed in CTO issued on dated-

29.12.2023 

Complain 

Status/ 

Remark 

1.  This consent is valid for production of Building Stone 

(Sand Stone)-12100 Cu Meter/ This consent is valid for 

production capacity Sand/Morrum-  59104 Cu meter 

/Annum by opencast and semi mechanized mining in 

16.194 Hectare Lease area at Araji No.- 824 Kha (Khand 

No. 01) of Villages Ahori Khas, Tehsil-Obra, Sonbhadra. 

Complying 

2.  Mining unit shall comply with the conditions of 

Environmental Clearance issued by State Level 

Environment Impact Assessment Authority (SEIAA) vide 

EC Identification No.  C22B001UP123382 dated 

28.04.2022 and submit its compliance report to UPPCB. 

Complying 

3.  If the lease agreement expires prior to 31-12-2026, then 

the validity of this CTO shall stand expired 

simultaneously with the expiry of mining 

lease/Environmental Clearance. 

Complying 

4.  Mining shall be done as per EC issued by SEIAA and 

directions given by Mining Department/District 

Administration. 

Instructed for 

Compliance 

5.  The unit shall submit the latest copy of Audited Balance 

Sheet/C.A. Certificate (Fixed Assets+ Current Assets - 

Current Liabilities) for verification of the Consent fee 

payable by the industry within 15 days. In case CTO fee 

dues then it shall be submitted to the Board immediately. 

Complying 

6.  Unit shall develop and maintain green belt as per the 

conditions of Environmental Clearance. 
Complying 

7.  Unit shall not withdrawal ground water for any industrial 

activity without obtaining necessary permission from 

UPGWA. 

Complying 

Annexure No.7 

Annexure No.R3/8
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8.  The domestic effluent shall be treated through septic 

tank/soak pit or provide mobile toilet facility. Industry 

shall maintain ZLD. 

Complying 

9.  Unit shall make water sprinkling arrangement through 

Tankers for dust suppression at different sources of dust 

emission during mining, transportation, loading and 

unloading of Sand/Morrum. 

Complying 

10.  Unit should operate and maintain installed water sprinkler 

system effectively and continuously to achieve the 

standards prescribed under E(P) Rules, 1986. 

Complying 

11.  Unit shall submit Ambient air monitoring reports of 

NABL accredited laboratory on quarterly basis to the 

Board. 

Complying 

12.  All trucks, tractors used in transportation of Sand/Morrum 

shall be covered by canvas sheet to prevent dust emission. 
Complying 

13.  Water will be sprayed after loading activity (if 

Sand/Morrum collected could be dry condition)  
Complying 

14.  The dust suppression measures like water spraying will be 

done on the haul roads and working areas.  
Complying 

15.  Industry should comply with the provisions of Hazardous 

and Other waste (Management & Trans boundary 

Movement) Rules 2016. 

Instructed for 

Compliance 

16.  Solid waste should be disposed in such manner, so that no 

water, air and soil pollution takes place.  

Instructed for 

Compliance 

17.  Industry shall abide by directions given by Hon'ble Court, 

Hon’ble NGT, MoEF&CC, Central Pollution Control 

Board, UPPCB and District Administration for protection 

and safe guard of environment from time to time. 

Instructed for 

Compliance 

18.  Consent fees if revised, shall be payable by industry from 

the date of its applicability.  
Complying 

19.  Industry shall comply with the relevant provisions of 

Environmental Laws. 
Complying 

20.  If closure order is issued by CPCB or UPPCB against the 

unit, then CTO issued earlier will remain suspended 

during the closure period and after ensuring the 

compliance and after revocation of closure order, the CTO 

will automatically be effective with additional conditions 

mentioned in the closure revocation order. 

Complying 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra,SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023

To,

M/s

NEW INDIA MINERALS

Arazi No. 824Kha (Khand No. 03), Village- Agori Khas, Tehsil- Obra,
District- Sonbhadra,SONBHADRA,201219

Application Id-
18669786

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
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transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
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water
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system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.
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Industrial
Area
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2.	This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194  hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB. 
4.	Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5.	If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7.	Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
17.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20.	Consent fees if revised, shall be payable by industry from the date of its applicability.
21.	Industry shall comply with the relevant provisions of Environmental Laws.
22.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

RAJENDRA 
SINGH

Digitally signed by RAJENDRA 
SINGH 
Date: 2023.01.13 20:09:49 
+05'30'
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA SINGH Digitally signed by RAJENDRA SINGH 
Date: 2023.01.13 20:10:02 +05'30'
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Form 8 (C)

[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR

BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC029431

VALID FROM 20/12/2021 TO 19/12/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202109000019

Name of the Owner SURENDRA  TIWARI

Designation

पद
Partner Company Name

कंपनी का नाम
Ms New India

Minerals

Company Address

कंपनी का पता
Brahmpuri colony, 28, jugauli crossing, faizabad r Authorization Letter

�ािधकार प�
Download

Address of the Applicant 190 Govindpur Ganesh Uttar Pradesh Application Form Serial

No.

SNBD0921NBU0001

Date of Submission 01/09/2021 Specimen Signature

Location Particulars

District Sonbhadra Block CHOPAN

Plot No./Khasra No. Arazi No. 824Kha (Khand No. 03) Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Proposed Well and Pumping Device

Date of

Construction/Sinking of

the Well

01/12/2021

Type of Well Tube Well/Boring Depth of the Well (In

meter)

40.00

Purpose of well Industrial Assembly Size(For Tube

Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.50

Operational Device Electric Motor Rate of Withdrawal

(m /hr.)

30.00

Date of Energization (In Case of Electric Pump) 01/11/2021

Maximum Allowable Rate

of Withdrawal (m /hr.):

30.00 Maximum Allowable

Running Hours Per Day:

2.00

3

3

Annexure No.R3/12806

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1
http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1


Maximum Allowable

Annual Extraction of

Ground Water:

13500 Recharge Required 6750.00
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• This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of

ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum

allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated

overleaf.

• Holder of this NOC is hereby directed to assure annual recharge of 6750.00 cubic meter, as specified under the application form

within the given time period.

GENERAL CONDITIONS:

• Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only

started after registration of his/her NOC.

• In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

• For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters

(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at

outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the

contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from

water meters

• The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if

the situation so demands

• In case of any change of ownership of the existing well, fresh registration has to be obtained.

• No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

registration

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be

incorrect during verification at any subsequent stage , this registration is liable for cancellation.

• The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.

• Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall

be made available to this office on monthly basis

• Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation

of piezometers are as follows:

◦ The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water

is being withdrawn. The diameter of the piezometer should be about 4” to 6”.

◦ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more

than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate

shallow as well as deeper ground water aquifer monitoring.

◦ No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

◦ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement

should be given in meter upto two decimal.

◦ For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

◦ The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.

◦ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should

be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and
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for its validation.

◦ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle) to

the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

◦ A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well

number, depth and zone tapped of piezometer/tube well for standard referencing and identification.

◦ Any other site specific requirement regarding safety and access for measurement may be taken care of.

• Any other condition(s) that may be imposed by the concerned Authority.

• In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

• 

• SPECIFIC CONDITIONS:

• (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions:

• i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

• ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

• iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation

of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD

Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground

Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five

years through appropriate means.

• iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m  /day

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be

constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be

the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

• vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

• vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure

prevention of ground water pollution.

• 

• (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific

conditions:

• i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Management Council.

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20

m  /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :26/12/2021

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature

3

3

3
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Hydrogeological assessment Report of River  Bed Mining Project located at 

Araji No.- 824 Kha (Khand No. 03)  

 Villages Agori Khas, Tehsil- Obra, Sonbhadra, U.P. 

(Leased Area – 16.194 ha.) 

Submitted by - M/s New India Minerals 

 

 

Introduction:- 

 Sonbhadra district covers an area of 6788 sq.km and the Southern most· district of U.P 

is characterized by Hard rocks particularly Bijawar Group and ChhotaNagpur Gniessic 

Complex of rocks. The district is administratively divided in 04 tehsils namely 

Robertsganj, Dudhi, Obra and Ghorawal which are further divided into 10 development 

blocks. 

 The district is characterized with hard rock undulating and hilly topographic features. 

table land topographic features. Along the courses of river and stream, very limited 

valley fill deposits are observed. River Son divides the district into two distinct 

topographic division. The thickness of alluvium or weathered zone is more in North of 

river Son while it is negligible in south of river Son. Geomorphologically, the district 

can be divided into three distinct units; 1. Residual hills / Table lands 2.River and hills 

and 3. Valleys and ravines. Dendritic drainage pattern is common and trellis drainage 

pattern is observed in hard rock area. The elevation of the area varies from 150-

400mamsl. The general slope of the tract is from North to South. The topography is 

influenced or modified by the existing rivers and streams. 

 Geologically the district is characterized by Bijawar phyllites and Chhotanagpur 

granite/gneiss, Vindhyan formation and younger alluvioum. The age of these 

formations ranges from Archean to Sub recent. The Granitoids and gneisses forms the 

main land and traversed by pegmatitic veins, quartz reefs and basic dykes. 

HYDROGEOLOGY 

 Hydrogeological Set-up: Exploratory drilling data of CGWB and state tubewell 

department show that there are fractures which create secondary porosity in hard rock 

area and porous formation in alluvial formations.  

Annexure No.R3/13
810



Page 2 of 11 
 

 The depth of these fractures differ from place to place. The ground water condition in 

the area are greatly influenced by the occurrence of two distinct litho-units. a) 

Unconsolidated sediments in the valley filled area ( Alluvium) b) Hard Rock 

Formation: Comprising Vindhyan and Precambrian formations. 

 SONBHADRA district is underlain by Alluvium of Quaternary age. Dynamic Ground 

water resources of the district have been estimated for base year-2022-23, on 

block/urban area wise basis. Out of 680957.52 ha of geographical area, 241458.89 ha 

is ground water recharge worthy area and 439498.63 ha is hilly area.  

 There are 10 number of assessment units in the district which fall under command 

category. The Annual Extractable Ground Water Resources in the district is 51851.11 

ham and ground water extraction for all uses is 26394.62 ham, making stage of ground 

water extraction 50.9% as a whole for the district.  

 The highest stage of ground water extraction is 76.68% in DUDHI block. After 

allocation of Ground Water Resource for domestic utilization for projected year 2025, 

the Net Annual Ground Water Availability for future use is 25040.7ham in the district. 

1 block are categorized in semi critical, 0in critical. 0 block of the district are 

categorized in over exploited. 9 blocks are categorized in Safe. 

   

  

811



Page 3 of 11 
 

Project Description:- 

 

Name of Applicant M/s New India Minerals 

Owner: Surendra Tiwari 

Full correspondence address of proponent and 

mobile no.  

190, Govindpur Ganeshpur, Akbarpur  

Distt-Ambedkarnagar UP.   

Name of Project  Morrum Mining along Sone River bed at Arazi No.- 

824Kha (Khand no 03), Village-Agori Khas, Tehsil-Obra, 

District-Sonbhadra, U.P.  

Project location (Plot/Khasra/Gata No.) Village – Agori Khas, Araji No. 824Kha (Khand no 03), 

Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh. 

Name of River Sone River 

Name of Village Agori Khas 

Tehsil Obra 

District Sonbhadra 

Name of Minor Mineral   Morrum 

Sanctioned Lease Area (in Ha.) 16.194 Ha 

Pillar Coordinates (Verified by DMO) Point Latitude Longitude 

Total Lease Area Coordinate (12.146 ha) 

A 24°33'14.49"N 82°57'26.10"E 

B 24°33'17.75"N 82°57'37.51"E 

C 24°33’09.03"N 82°57'41.07"E 

D 24°33’04.36"N 82°57'45.23"E 

E 24°33’00.00"N 82°57'35.40"E 

F 24°33’00.22"N 82°57'34.91"E 

G 24°33'10.77"N 82°57'26.35"E 

H 24°33'11.19"N 82°57'27.20"E 

Proposed Production/year (as per LoI) 2,59,104 m3 

Sanctioned Period of Mine lease 5 Years 
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Background:-  

 The E.C. condition has a requirement of conducting Hydrogeological study of  the  area. 

In case adverse effect on ground  water quality and quantity proper action shall be taken 

for its mitigation. 

 The report has been prepared as per the As Annexure-V of MINISTRY OF JAL 

SHAKTI (Department Of Water Resources, River Development And Ganga 

Rejuvenation) (CENTRAL GROUND WATER AUTHORITY) NOTIFICATION 

New Delhi, the 24th September, 2020 
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Regional setting (Location , Landuse , Climate, Topography and drainage , Geology –

Regional and Local 

 

PROJECT LOCATION   

 The mine lease area is located in Agori Khas village, Obra Tehsil of Sonbhadra District. 

The external coordinates of the mine lease area are mentioned in project description 

Chapter.   

 The area can be accessed from SH-5A road which is 7.00 km from the project site via local 

metal road. A haul road reaches the project site which is sufficient for the transportation of 

materials through trucks and dumpers. The map showing general location and specific 

location, boundary of the mine lease area and its surrounding environ are shown. 

  

814



Page 6 of 11 
 

 Land use Pattern of Mine Lease Area 

 

Sl. No. Type of Land Use Total Value (in Hectares) 

A. PRE-MINING AREA 

A-1 River bed area under Mine Lease 16.194 

Total 16.194 

B. DURING MINING 

B-1 Restricted area (7.5m mining area boundary, 

3m barrier from periphery of stream water) 

5.2389 

B-2 Available area for mining 10.9551 

Total 16.194 

C. END OF LEASE PERIOD 

C-1 Restricted area (7.5m mining area boundary, 

3m barrier from periphery of stream water) 

5.2389 

C-2 Naturally reclaimed in river bed 10.9551 

Total  16.194 

 

 Land Use Pattern within 10 Km Area 

Landuse Area in ha Area in % 

Builtup 1112.55 3.37 

Forest 11285.99 34.14 

Rocky Outcrop 127.18 0.38 

Mining & Industry 286.29 0.87 

Open Scrub 1796.21 5.43 

Sandy Area 1583.06 4.79 

Waterbody 1619.44 4.90 

Agriculture Land 15243.93 46.12 

Total Area 33054.65 100 

 

o As clearly depicted in the pie-chart above, about 46.1% of the study area is 

agricultural land followed by about 3.37% of built-up, 4.9% of water body, 0.9% 

of Morrum & industry Area and 5.4% of open scrub area each and forest land is 

about 34.1%. Therefore, overall we can predict that our study area majorly being 

agricultural land with some built-up area and presence of some forests, the 

envisaged impact of mining would be very less. 
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o   

  

Builtup
3.4%

Forest
34.1%

Rocky Outcrop
0.4%Mining & Industry

0.9%
Open Scrub

5.4%

Sandy Area
4.8%

Waterbody
4.9%

Agriculture Land
46.1%

Builtup Forest Rocky Outcrop Mining & Industry

Open Scrub Sandy Area Waterbody Agriculture Land
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TOPOGRAPHY & PHYSIOGRAPHY: 

 

 The proposed lease area is situated on the left flank of the river Son. The Son River flows 

through the Sonbhadra district from west to east direction, which forms the main drainage 

system of the area. It flows parallel to the strike direction of Vindhyan, in the softer rocks 

of the Lower Vindhyan Group. Its tributary, Kanhar River, flows from south to north to 

join the Son at a right angle.   

 The lease area along Son river has mild slope towards south-east. The highest level of area 

is 175mRL  in north-west of the area near boundary pillar “A”  while  on the south-eastern 

corner near pillar “C” it  is  172 mRL. The area lies on left bank of Son River which flows 

from west to east direction in the area. In past no mining activities was carried out with in 

the area and it depicts its original topography. 

 

REGIONAL GEOLOGY: 

 Geologically the district is characterized by Bijawar phyllites and Dudhi ranite/gneiss, 

Vindhyan formation and younger alluvium. The age of these formations ranges from 

Archean to Sub recent. The Granitoids and gneisses form the main land and traversed 

by pegmatitic veins, quartz reefs and basic dykes. The district is characterized with hard 

rock undulating and hilly topographic features. Table land topographic features. Along 

the courses of river and stream, very limited valley fill deposits are observed. River Son 

divides the district into two distinct topographic divisions. The thickness of alluvium 

or weathered zone is more in North of river Son while it is negligible in south of river 

Son.  

 Geomorphologically, the district can be divided into three distinct units: 

o Residual hills 

o River and hills and 

o Valleys and ravines. 

 Dendritic drainage pattern is common and trellis drainage pattern is observed in hard 

rock area. The elevation of the area varies from 150·400 msl. The general slope of the 

tract is from North to South. The topography is influenced or modified by the existing 

rivers and streams. Mineral resources in Sonbhadra district: Sonbhadra district has rich 

mineral resources. Govt. organizations as well as private lease holders are doing mining 

in these areas.   
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Local Geology 

 The sediments of newer alluvium are mainly arenaceous in nature and are found in 

topographically lower region. These sediments are loose, unconsolidated, flood plain 

deposits or back swamp deposits and are confined in narrow strips all along the present 

drainage system. The younger alluvium material resembles mineralogically to older 

alluvium. The older alluvium material generally occupies the region of higher elevation. 

These sediments are argillaceous in nature and relatively compact.   
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General Hydrogeology , Groundwater condition  

 

 Categorization of Assessment Units :-  

The CGWA and UP – Ground Water Department, the norms for Categorization of Assessment 

Units depending on stage of ground water extraction is as under:- 

Stage of Ground Water Extraction Category 

Less than or upto 70% Safe 

More than 70% upto 90% Semi- critical 

More than 90% upto 100% Critical  

More than 100% Over-exploited 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf 
 

 Hydro geological Status of the lease area:- 

The State Ground Water Board, Uttar Pradesh has Notified Areas/Blocks which were 

over-exploited, Critical or semi-critical in stressed cities on June-2020 (further 

amended on June-2022),  as per which district Sonbhadra has not been identified under 

Notified Area. As per the UP Ground Water Board Report-2023, Duddhi has been 

assessed as Semi-Critical Assessment unit which as far away from the lease area.  

 

https://upgwdonline.in/images/NotifiedArea17062020_Hi.pdf 

https://upgwdonline.in/pdf/Notified-Area-2022.pdf 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf  

 

 Stage of Extraction & Categorization of Sonbhadra:-  

As per the data published by Central Ground Water Board on National Compilation on 

Dynamic Ground Water Resources of India, 2023,  the “Nagwa” assessment unit of district 

Sonbhadra was observed as per which the Stage of ground water extraction percentage from 

72.76% (Semi-Critical Categorization) in Year-2022 Improved to 67.28% (Safe 

Categorization) in Year-2023. 

  

Main references -   

https://cdn.cseindia.org/gic/state-of-ground-water-20210927.pdf 

https://upgwd.gov.in/MediaGallery/GWREReport23_En.pdf 

 

Supplementary references 

https://www.cgwb.gov.in/sites/default/files/2024-01/statefactsheet2023_revised.pdf 

https://cgwb.gov.in/cgwbpnm/public/uploads/documents/170565526211711280file.pdf 
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 Status of Ground Water Level in the Block:-  

 

  “Markundi New” is the nearest Ground Water assessment Block near to the lease Agor 

Khass. The depth of water level data of monitoring Wells show that in Aug-2022 depth was 

5.48 MBGL and Jan-2023 depth was 6.66 MBGL (CGWA-2022-23) 

 
 

 Interpretation of surface water and Conclusion- 

o The sand mining unit is not discharging any industrial waste and is not doing any 

in-stream mining, as mining is done in the dry river bed only. The Sone river flows 

from the North direction of the lease area. The degradation of river water quality as 

a whole is a big subject and has many attributes spread in entire catchment area.  
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VILLAGE – AGORI KHAS, TEHSIL  –  OBRA, DISTRICT – SONBHADRA – U.P., 

 

CTO Compliance Report 

RIVER BED  SAND/MORRUM MINING PROJECT FROM SON  RIVER AT ARAJI NO.- 824KHA (KHAND NO. 03),   

SHRI SURENDRA TIWARI (LEASE AREA 16.194 HA) 

Project Proponent :- M/s New India Minerals

Proprietor / Owner -   • Shri Surendra Tiwari,  Owner,R/o- 
190, Govindpur Ganeshpur, Akbarpur, 

Ambedkarnagar, U.P. 

Annexure No.R3/14
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NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03), 

Village- Agori Khas, Tehsil- Obra, District- Sonbhadra 

 

 

COMPLIANCE REPORT TO SPECIFIC CONDITIONS  

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water 
(Prevention & Control of Pollution) Act, 1974 and  under Section-21 of the Air 
(Prevention & Control of Pollution) Act, 1981 

 
Ref No. 170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022   
Dated - 13.01.2023 
 

Sl No. GENERAL CONDITIONS COMPLIANCE STATUS  

1 The applicant shall get analysed the 

samples of effluent/emission/hazardous 

wastes at least once in a three month from 

the laboratory recognized by the MoEF and 

shall report to the UPPCB 

Environmental Monitoring were being 

submitted in the earlier reports and will be 

submitted along with the next compliance 

reports and Environmental Clearance 

compliance report attached as Annexure – 1 

2 The applicant shall however, not without the 

prior consent of the Board bring into use any 

new or altered outlet for the discharge of 

effluent or gases emission or sewage waste 

from the unit 

Noted and Agreed  

3 Treated Industial waste water and domestic 

waste water shall be disposed jointly at one 

disposal point. The applicant shall provide 

discharge measurement equipment at final 

disposal point 

Noted and Agreed  

4 The applicant shall strictly comply with 

conditions of this CCA and submit 

compliance report of stipulated conditions 

The compliance report being submitted to the 

respective authorities as per the schedule.  
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within 30 days of receipt of this CCA. If at 

any point of time, it is found that the industry 

is not complying with stipulated conditions or 

any further direction/instruction issued by 

the Board, legal action shall be initiated 

against the applicant 

5 The applicant shall maintain good house 

keeping. All valves/pipes/sewer/drains etc. 

must be leak-proof. 

Noted and Agreed 

6 The industry shall provide uninterrupted 

entry to the STP/ETP inlet and outlet points, 

Air Pollution Control equipment and stack for 

smooth sampling/monitoring of efficiency of 

pollution control systems. 

Not Applicable  

7 The industry shall provide Inspection Book 

at the time of inspection to the Board's 

officials 

Noted and Agreed 

8 Whenever due to any accident or other 

unforeseen act or event, such emission 

occurs or is apprehended to occur in excess 

of standards laid down, such information 

shall be reported to the Board's offices and 

all other concerned offices. In case of failure 

of pollution control equipment, the 

production process connected to it shall be 

stopped with immediate effect 

All such conditions have already been 

complied and also the compliance is in regular 

process. Dust suppression is being regularly 

done on twice a day basis to arrest the fugitive 

dust emitted during vehicular movement during 

the mines operation.  

9 The industry shall operate in a manner so 

that all emissions be emitted through 

designated chimney/stack only. 

Not Applicable   

10 In case of any damage to the agriculture 

productivity, human habitation etc. by the 

operation of industry, it shall be imperative 

to stop production in the industry with 

Not Applicable, Since the mine lease is 

situated in the dry riverbed which is a 

government waste land.   
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immediate effect and such information shall 

be reported to Board's offices. The industry 

shall be liable to pay compensation also in 

such cases as decided by the Competent 

Authority. 

11 The applicant shall apply before the 60 days 

of expiry of CCA or any change in 

production types/ production 

capacity/manufacturing process/capacity 

enhancement etc. or any change in effluent 

discharge point or emission point 

Noted and Agreed 

12 The Board reserves the right to 

revoke/add/modify any stipulated condition 

issued along with CCA, as may be 

necessary.  

Noted and Agreed 

Sl No. SPECIFIC CONDITIONS COMPLIANCE STATUS  

1 Industry shall submit the bank guarantee of 

Rs 50000 in the prescribed format within 15 

days for ensuring the compliance of 

following specific conditions. Otherwise, this 

CTO will be deemed cancelled. 

Noted and Agreed. The same will be submitted 

after start of mines operations. 

2 This consent is valid for production capacity 

Sand/Morrum- 259104 Cu meter /Annum by 

opencast and semi mechanized mining in 

16.194 Hectare Lease area at Araji No.- 824 

Kha (Khand No. 03) of Villages Agori Khas, 

Tehsil-Obra, Sonbhadra 

Noted and Agreed 

3 Mining unit shall comply with the conditions 

of Environmental Clearance issued by State 

Level Environment Impact Assessment 

Authority (SEIAA) vide EC Identification No. 

EC21B001UP196497 dated 01.12.2021 and 

submit its compliance report to UPPCB. 

Noted and Agreed 
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4 Industry shall ensure the compliance of 

order passed by Hon'ble NGT in O.A. No. 

817/2022 Sandal Parveen Vs Union of India 

and Ors. 

Noted and Agreed 

5 If the lease agreement expires prior to 31-

12-2024, then the validity of this CTO shall 

stand expired simultaneously with the expiry 

of mining lease/Environmental Clearance. 

Noted and Agreed 

6 Mining shall be done as per EC issued by 

SEIAA and directions given by Mining 

Department/District Administration. 

Noted and Agreed 

7 The unit shall submit the latest copy of 

Audited Balance Sheet/C.A. Certificate 

(Fixed Assets+ Current Assets - Current 

Liabilities) for verification of the Consent fee 

payable by the industry within 15 days. In 

case CTO fee dues then it shall be 

submitted to the Board immediately. 

Noted and Agreed 

8 Unit shall develop and maintain green belt 

as per the conditions of Environmental 

Clearance. 

Noted and Agreed. The photographs of 

plantation being done by the project proponent 

has been attached as Annexure 2 

9 Unit shall not withdrawal ground water for 

any industrial activity without obtaining 

necessary permission from UPGWA. 

Noted and Agreed. Ground water NOC has 

been obtained. Attached as Annexure 3 

10 The domestic effluent shall be treated 

through septic tank/soak pit or provide 

mobile toilet facility. Industry shall maintain 

ZLD. 

Noted and Agreed. 

11 Unit shall make water sprinkling 

arrangement through Tankers for dust 

suppression at different sources of dust 

emission during mining, transportation, 

loading and unloading of Sand/Morrum. 

Dust suppression is being regularly done on 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement during the 

operations of the mine. 
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12 Unit should operate and maintain installed 

water sprinkler system effectively and 

continuously to achieve the standards 

prescribed under E(P) Rules, 1986. 

Dust suppression is being regularly done on 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement during the 

operations of the mine. 

13 Unit shall submit Ambient air monitoring 

reports of NABL accredited laboratory on 

quarterly basis to the Board. 

Noted and Agreed. 

14 All trucks, tractors used in transportation of 

Sand/Morrum shall be covered by canvas 

sheet to prevent dust emission. 

Noted and Agreed. The mining is being 

conducted scientifically as per the approved 

mining plan and conditions of Environmental 

Clearance which being also verified by 

government official by timely site visits.  

15 Water will be sprayed after loading activity (if 

Sand/Morrum collected could be dry 

condition) 

Dust suppression is being regularly done on 

twice a day basis to arrest the fugitive dust 

emitted during vehicular movement. 

16 The dust suppression measures like water 

spraying will be done on the haul roads and 

working areas. 

Agreed, Dust suppression is being regularly 

done on twice a day basis to arrest the fugitive 

dust emitted during vehicular movement. 

17 Industry should comply with the provisions 

of Hazardous and Other waste 

(Management & Trans boundary Movement) 

Rules 2016. 

Not Applicable  

18 Solid waste should be disposed in such 

manner, so that no water, air and soil 

pollution take place. 

Safe disposal arrangement of solid waste 

being adopted at site.  

19 Industry shall abide by directions given by 

Hon'ble Court, Hon’ble NGT, MoEF&CC, 

Central Pollution Control Board, UPPCB and 

District Administration for protection and 

safe guard of environment from time to time. 

Noted and Agreed. 

20 Consent fees if revised, shall be payable by 

industry from the date of its applicability. 

Noted and Agreed. 

21 Industry shall comply with the relevant Noted and Agreed. 

842



 

provisions of Environmental Laws. 

22 If closure order is issued by CPCB or 

UPPCB against the unit, then CTO issued 

earlier will remain suspended during the 

closure period and after ensuring the 

compliance and after revocation of closure 

order, the CTO will automatically be 

effective with additional conditions 

mentioned in the closure revocation order. 

Noted and Agreed.  
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra,SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023

To,

M/s

NEW INDIA MINERALS

Arazi No. 824Kha (Khand No. 03), Village- Agori Khas, Tehsil- Obra,
District- Sonbhadra,SONBHADRA,201219

Application Id-
18669786

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
1.	Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2.	This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194  hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB. 
4.	Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5.	If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7.	Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
17.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20.	Consent fees if revised, shall be payable by industry from the date of its applicability.
21.	Industry shall comply with the relevant provisions of Environmental Laws.
22.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)
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RIVER BED  SAND/MORRUM MINING PROJECT FROM SON  RIVER AT ARAJI NO.- 824KHA (KHAND NO. 03),   
VILLAGE – AGORI KHAS, TEHSIL  –  OBRA, DISTRICT – SONBHADRA – U.P., 

SHRI SURENDRA TIWARI (LEASE AREA 16.194  HA) 

 

Project Proponent :- M/s New India Minerals  

Proprietor / Owner -   • Shri Surendra Tiwari,  
Owner,R/o- 190, Govindpur Ganeshpur, Akbarpur,   

Ambedkarnagar, U.P. 

Six Monthly Compliance Report – File No – 6257 

Period of Compliance – From Jan-2024 till June-2024 
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1 
 

Compliance of Environment Clearance Conditions 

General Conditions 

SL.No. General Conditions 

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of 

Project Proponent by District Administration/ Mining Department.  

 Documents for Lease Deed Execution for 5 years has been submitted to the 

district authority and Seemankan Report has been carried out. (Copy Enclosed 

A-1) 

2 Forest Clearance should be taken by the proponent as necessary under Law. 

 The Notice of e-Tender of Lease was issued subsequent to formulation of District 

Survey Report of District Sonbhadra and District Administration has sought prior 

clearance from Forest Department before publishing the e-tender Notice.  

3 Any change in mining area, change of khasra numbers, enhancement of capacity, 

change in mining technology, modernization and scope of working shall again 

require prior Environment Clearance as per EIA Notification, 2006 (as amended). 

 No change in mining lease area, khasra numbers, entailing capacity addition with 

change in the process or mining technology, modernization and scope of working 

in this period. 

 However, if any shall be made with prior approval of SEIAA – UP.     

4 Precise mining area will be jointly demarcated at site by project proponent and 

officials of Mining/Revenue department prior to starting of mining operations. Such 

site plan, duly verified by competent authority along-with copy of the Environmental 

Clearance letter will be displayed on a hoarding/board at the site. A copy of site plan 

will also be submitted to SEIAA within a period of 02 months. 

 Joint demarcation was done by concerned district authorities/mining department, 

before execution of lease deed. (Copy Enclosed) 

5 Mining and loading shall be done only within day hours’ time.  

 The same is complied with, under surveillance of CCTV Cameras. 

6 No mining shall be carried out in the safety zone of any bridge and/or embankment.  
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 The project site lies outside the safety zone of any bridge.  

 The embankment are protected as per provisions of Mining Plan / SSMMG-2016 

7 It  shall  be  ensured  that  standards  related  to  ambient  air  quality/effluent  as  

prescribed  by  the Ministry of Environment & Forests are strictly complied with. 

Water sprinklers and other dust control majors should be applied to take-care of 

dust generated during mining operation. Sprinkling of water on haul roads to 

control dust will be ensured by the project proponent. 

 The same is complied with. 

 The morrum mining process does not create any waste water.  

 Protective respiratory devices have been provided to workers, when required.  

 Vehicles with valid pollution control certificates are used. 

 Water sprinklers twice a day are used to suppress dust generated during mining 

operation and vehicular movement.  To restrict fugitive emission about 0.55  

KL/day water is used as water sprinkling by the hired water tankers.  

 Plantation activity is also proposed in the land of panchayat and the ambient air 

quality do not exceed above latest prescribed standards by Ministry of 

Environment & Forests, Government of India. 

8 All  necessary statutory clearances  shall  be  obtained before  start  of  mining 

operations.  If  this condition is violated, the clearance shall be automatically deemed 

to have been cancelled.  

 The same is being complied with. 

9 Parking of vehicles should not be made on public places.  

 Smooth transition of transport is ensured within Haulage Routs.  

 Parking of vehicles are restricted being river bed / village area. 

 Specific parking area for vehicles has been located. (Copy Enclosed) 

10  No  tree-felling  will  be  done  in  the  leased  area,  except  only  with  the  

permission  of  Forest Department. 

 There is not tree existing within the pillar demarcated lease area being a river bed.   

11 No wildlife habitat will be infringed. 

 Compliance noted. The same shall be taken care of while conducting mining 

operations. 
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12 It shall be ensured that excavation of minor mineral does not disturb or change the 

underlying soil characteristics of the river bed /basin, where mining is carried out. 

 The land use is River Bed and ultimate depth of mining is restricted to 3 meter or 

water table, whichever is less, as per SSMMG, 2016.  

 The mining is done as per approved Mine Plan and it is ensured that underlying 

soil characteristic of the river bed is not disturbed. 

13 It shall be ensured that mining operation of Sand/Moram will not in any way disturb 

the, velocity and flow pattern of the river water significantly.  

 The safety zone of not less than 7.5 meters is left near zero level to ensure that 

velocity and flow pattern of the water is not disturbed. 

14 It shall be ensured that there is no fauna dependant on the river bed or areas close to 

mining for its nesting. A report on the same, vetted by the competent authority shall 

be submitted to the RO, PCB and SEIAA within 02 months. 

 The same is being complied with. 

 The mining is done as per approved Mine Plan and Environmental Clearance 

issued by SEIAA-U.P. 

15 Primary survey of flora and fauna shall be carried out and data shall be submitted 

to the RO, PCB and SEIAA within six months.  

 The same is being complied with the provision of temporary rest shelter equipped 

with such facilities has been made at the project site for the labourers.  

16 Hydro-geological study shall be carried out by a reputed organization/institute 

within six months and establish that mining in the said area will not adversely affect 

the ground water regime. The report shall be submitted to the RO, PCB and SEIAA 

within six months. In case adverse impact is observed /anticipated, mining shall not 

be carried out.   

 Agreed and noted.  

 The same will be carried out and submitted along with the next compliance 

report.  

17 Adequate protection against dust and other environmental pollution due to mining 

shall be made so that the habitations (if any) close  by the lease area  are not 

adversely affected. The status of implementation of measures taken shall be reported 
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to the RO, UPPCB and SEIAA and this activity should be completed before the start 

of sand mining.  

 The same is being carried out.  

 Water sprinklers twice a day are used to suppress dust generated during mining 

operation and vehicular movement. 

18 Need-based assessment for the nearby villages shall be conducted to study economic 

measures which can help in improving the quality of life of economically weaker 

section of society. Income generating projects/tools such as development of fodder 

farm, fruit bearing orchards, vocational training etc. can form a part of such 

program me. The project proponent shall provide separate budget for community 

development activities and income generating programmes.  

 The same is being carried out. The same will be implemented as per the need base 

assessment action plan. 

19 Green cover development shall be carried out following CPCB guidelines including 

selection of plant species and in consultation with the local DFO/Horticulture 

Officer. 

 Agreed and will be complied. 

20 Separate stock piles shall be maintained for excavated top soil, if any, and the top 

soil should be utilized for green cover/tree plantation. 

 Agreed and will be complied.   

21 Dispensary facilities for first-aid shall be provided at site. 

 Agreed and will be complied.  

22 An Environmental Audit should be annually carried out during the operational 

phase and submitted to the SEIAA. 

 Noted and same shall be complied annually. 

23 The District Mining Officer should quarterly monitor compliance of the stipulated 

conditions. The project proponent will extend full cooperation to the District Mining 

Officer by furnishing the requisite data/information/monitoring reports. In case of 

any violations of stipulated conditions the District Mining Officer will report to 

SEIAA. 

 Noted and agreed. 
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24 The project proponent shall submit six monthly reports on the status of compliance 

of the stipulated environmental clearance conditions including results of monitored 

data (both in hard & soft copies) to the SEIAA, the District Officer and the 

respective Regional Office of the State Pollution Control Board by 1st June and 1st 

December every year. 

 Noted and agreed. 

 The present report is compliance to the condition. 

25 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, 

Zila Parishad / Municipal Corporation and Urban Local Bodies.   

 Noted and agreed. 

26 Transportation of minerals shall be done by covering the trucks / tractors with 

tarpaulin or other suitable mechanism to avoid fugitive emissions and spillage of 

mineral / dust. 

 Noted and Agreed.  

 Transportation of sand has been done via trucks having mineral covered by 

tarpaulin which are optimally loaded. 

 Loaders has been instructed to  wash trucks / loaders from workshop / washing 

points away from the river bed as washing of trucks may degrade the river water 

quality. 

27 Waste water, from temporary habitation campus be properly collected &treated 

before discharging into water bodies the treated effluent should conform to the 

standards prescribed by MoEF/CPCB.  

 The sand mining process does not create any waste water.  

 The entire mineral extracted is saleable.  

 The laborers from nearby villages will be hired to carry out work in day time only, 

hence there will be no or very less waste is expected to generate. No liquid 

effluents will be generated at site. 

28 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.  

 Noise levels will be kept under prescribed limits 

29 Special Measures shall be adopted to protect the nearby settlements from impacts of 

mining activities. Maintenance of village roads through which transportation of 

854



  
 

6 
 

minor minerals is to be undertaken shall be carried-out by the project proponent 

regularly at its own expenses. 

 The transportation of minor mineral is carried out from a route which is much 

away from the settlement. The roads are maintained /repaired time to time as per 

the provision of  EMP/CER 

30 Measure for prevention & control of soil erosion and management of silt shall be 

undertaken. Protection of dumps against erosion, if any, shall be carried out with 

geo textile matting or other suitable material. 

 It is not applicable as top soil will not be generated in River Bed Mining Project. 

31 Under  corporate  social  responsibility  a  sum  of  5%  of  the  total  project  cost  or  

total  income whichever is higher is to be earmarked for total lease period. Its budget 

is to be separately maintained. CER component shall be prepared based on need of 

local habitant. Income generating measures which can help in upliftment of poor 

section of society, consistent with the traditional skills of the people shall be 

identified. The programme can include activities such as development of fodder 

farm, fruit bearing orchards, free distribution of smokeless Chula etc. 

 CER Proposed in the conceptual plans are as under: 

 CER activities are being carried out. 2% (Rs. 2.32 lacs) mandate is being fulfilled 

as per the norms of EC.   

32 Possibility of adopting nearest three villages shall be explored and details of civic 

amenities such as roads, drinking water etc proposed to be provided at the project 

proponent expenses shall be submitted within 02 months from the date of issuance of 

EC.  

 The environmental management cell is carrying out these studies time to time and 

same will be implemented as per the need base assessment action plan. 

33 The funds earmarked for environmental protection measure should be kept in 

separate account and should not be diverted for other purpose. Year wise 

expenditure should be reported to the Ministry of Environment and forests and its 

Regional office located at Lucknow, SEIAA, UP and UPPCB. 

 Agreed and complied the report will be submitted accordingly at year end. 

34 Action Plan with respect to suggestion/improvements and recommendations made 

855



  
 

7 
 

and agreed during Public Hearing shall be submitted to the District Mines Officer, 

concern Regional Officer of UPPCB and SEIAA within 02 months. 

 All the suggestion / improvement of public hearing has been planned and 

mitigated in the Chapter – 7 of the Final EIA Report. 

35 Environmental Clearance is subject to obtaining clearance under the Wildlife 

(protection) Act, 1972 from the competent authority, if applicable to this project. 

 Not Applicable 

36 The proponent shall observe every 15 days for nesting of any turtle in the area. 

Based on the observations so made, if turtle nesting is observed, necessary safeguard 

measures shall be taken in consultation with the state Wildlife Department. For the 

purpose, awareness shall be created amongst the workers about the nesting sites so 

that such sites, if any, are identified by the workers during operations of the mine for 

taking required safeguard measures. In this regards the safety notified zone should 

be left so that the habitat/nesting area is undisturbed. 

 The same is observed time to time by environmental management cell as such not 

observed till date. 

 Awareness among workers and ensured by providing them education. 

37 The project proponent shall undertake adequate safeguard measures during 

extraction of river bed material and ensure that the due to this activity the hydro 

geological regime of the surrounding area shall not be affected. 

 The mining is being done as per the provisions of the approved mining plan and 

SSMMG, 2016 

38 The project proponent shall be obtain necessary prior permission of the competent 

authorities for with drawl of requisite quantity of water (surface water and ground 

water), required for the project.  

 Not Applicable as the source of water is hired tanker. 

39 Appropriate mitigative measures shall be taken to prevent pollution of the river in 

consultation with the State Pollution Control Board. It shall be ensured that there is 

no leakage of oil and grease in the river from the vehicle used for the transportation. 

 It is ensure that only Pollution control certified Vehicle enter the lease area for 

loading. 
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40 Vehicular emission shall be kept under control and regularly monitored. The vehicle 

carrying the mineral shall not be overloaded. 

 It is ensure that only Pollution control certified Vehicle enter the lease area for 

loading. 

 The check of noise and air emissions are monitored time to time as per CPCB 

standards and compliance report shall be submitted. 

41 Provision shall be made for the housing of construction labour within the site with 

all necessary infrastructure and facilities such as fuel for cooking , mobile toilets, 

mobile STP, safe drinking water, medical health care, crèche etc. (MoEF circular 

Dated: 22-09-2008 regarding stipulation of condition to improve the living conditions 

of construction labour at site). 

 Labors are hired from the nearby villages. Rest shelter with facility of fuel for 

cooking, mobile toilets, safe drinking water are provided to labors, medical health 

checkup are done time to time as per EMP/CER provision. Cooking cylinder’s has 

been provided to labor’s. (Copy Enclosed) 

42 Personnel working in dusty areas should wear protective respiratory devices and 

they should also be provided with adequate training and information on safety and 

health aspects. Occupational health surveillance program of the workers should be 

undertaken periodically to observe any contractions due to exposure to dust and 

take corrective measures, if needed. 

 PPE are provided to workers for their safety and health aspects, medical camps 

and training are conducted time to time. 

43 A copy of the clearance letter shall be sent by the proponent to the concerned 

Panchayat, Zila Parishad /Municipal Corporation, Urban Local Body and the Local 

NGO, if any, from whom suggestions/representations, if any, were received while 

processing the proposal. The clearance letter shall also be put on the website of the 

company by the proponent. 

 Complied. 

44 The environment statement for each financial year ending 31st March in Form-V as 

is mandated to be submitted by the project proponent to the concerned State 

Pollution Control Board as prescribed under the Environment (protection) 
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Rules,1986, as amended subsequently, shall also be put on the website of the 

company along with the status of  compliance of environmental clearance conditions 

and shall also be sent to the Regional Office of the Ministry of  Environment and 

forests, Lucknow by e-mail. 

 Environment statement as per prescribed format will be submitted in the ending of 

financial year as per the norms 

45 The green cover development/tree plantation is to be done in an area equivalent to 

20% of the total leased area either on river bank or along road side (Avenue 

Plantation) 

 Avenue plantation being achieved as per the conditions of EC.  

46 Debris from the river bed will be collected and stored at secured place and may be 

utilized for strengthen the embankment. 

 Agreed and noted however debris near the mining lease area has not been 

observed. 

47 Safety measures to be taken for the safety of the people working at the mine lease 

area should be given, which would also include measure for treatment of bite of 

poisonous reptile/insect like snake. 

 PPE (personal protective equipment’s) are provisioned for workers; medical first 

aid facility is available at the site office. 

48 Periodical and Annual medical check-up of workers as per Mines Act they Should be 

covered under ESI as per rule. 

 Agreed and complied. 

 

Specific Conditions 

SL.No Specific Conditions 

1.  Directions/Suggestions given during public hearing and commitment made by 

project proponent should be strictly complied. 

 Directions of the public hearing were addressed and incorporated in the chapter-7 

of the final EIA report and approval of SEIAA/SEAC committee were taken 

accordingly.  
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2.  A certificate from Forest Department  shall be obtained that no forest land is 

involved in mining or as a route  and if forest land is involved  the project proponent  

shall obtain forest clearance and permission of Central and State Government  as 

per the  provisions of Forest (conservation)  Act, 1980 and submit before the start of 

work. 

 Noted and agreed.  

3.  The mining lease holders shall, after ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been disturbed due to 

their mining activities and restore the land to a condition which is fit for growth of 

fodder, flora fauna etc. 

 Noted and agreed. 

4.  Replenishment study, duly approved by the competent  authority for approving 

DSR for the district should be  submitted within one  year. In the  absence  of 

replenishment study keeping in mind various orders issued by Hon’ble NGT and 

development works in the State EC is accorded for a period of one year. 

 Noted and agreed. Replenishment study has been submitted to the respective 

authorities for consideration.  

5.  If the proposed project is situated in notified area of ground water extraction, where 

creation of new wells for ground water extraction is not allowed, requirement of 

fresh water shall be met from alternate water sources other than ground water or 

legally valid source and permission from the competent  authority shall be obtained 

to use it. 

 Noted and agreed. 

6.  Project Proponent should submit action plan for carrying out plantation at least 

@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly 

approved either by Forest Department or Horticulture Department, for planting at 

least 17,000 plants, either on government land or community land, within a 

periphery of 5 km from the  boundary  of the  lease area  along with provision for 

maintenance for 5 years. Survival of plants should not be less than the survival rate 

notified by Uttar  Pradesh  Forest  Department  otherwise  it  will  be  treated   as  

violation of EC condition.  
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 Agreed and Noted.  

 Plantation programm has been submitted to the concerned authority. (Copy 

Enclosed) 

7.  Project Proponent  / Consultant has given an affidavit that the project area doesn’t 

fall within the boundary of Critically Polluted Area (CPA). If the affidavit given by 

PP / Consultant is found to be false then  EC will  be cancelled and legal actions will 

be initiated against them.  Further, mining should not commence without obtaining 

certificate from DM, Sonbhadra that area doesn’t attract CPA and a copy of the 

same should be submitted to SEIAA. 

 Agreed and Noted. 

 Already submitted at the time of EIA Appraisal. 

8.  Department of Geology & Mines, GoUP in consultation with UPSPCB will establish 

required number of CAAQMS in district within a period of one year and submit 

geo-referenced map of these stations along with data. Details of existing CAAQMS, 

if any, be submitted within a period of three months. 

 Agreed and Noted. 

9.  Number of mining projects are coming up in district Sonbhadra. Department  of 

Geology & Mines, GoUP to  carry  out   regional  EIA-EMP   report   including  

carrying  capacity  of  environmental components to assess the capacity to further 

bear the pollution load for such areas within a period of 1 year and submit the same 

to SEIAA, UP for evaluation. 

 Noted and agreed.  

10.  The Environmental clearance will be co-terminus with the mining lease 

period/Mining Plan. The Mining plan approved by the Dept. of Mines and Geology 

shall be strictly implemented and shall not be operated  beyond the validity period.  

 Noted and agreed.  

 The method of mining will be semi-mechanised open cast. 

11.  At  the  time  of  operation,  project  proponent   will  comply   with  all  the  

guidelines  issued  by Government of India/State Govt./District Administration 

related to Covid-19. 

 Noted and agreed. 
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12.  Environment management in according to environmental status and impact of the 

project.  

 Noted and agreed. 

13.  During the school opening and closing time transportation of minerals will be 

restricted. 

 Noted and agreed. 

14.  Selection of plants for green  belt should be  on  the  basis of pollution removal 

index. Project proponent should ensure survival of tree saplings. Mortality should 

be replaced from time to time. 

 Noted and agreed. 

 Mining will be done by scrapping method in layers or as per provision of 

approved mine plan and SSMMG, 2016. 

15.  No mining activity should be carried out in-stream channel as per SSMMG, 2016. 

 Noted and agreed. 

16.  Pakka motorable haul road to be maintained by the project proponent. 

 Agreed. 

 The kaccha roads are regularly maintained. Water sprinkling will be done twice a 

day to arrest the fugitive dust. 

17.  A separate  Environmental Management Cell with suitable qualified personnel shall 

be set-up under the control of a Senior Executive, who will report directly to the 

Head of the Organization. 

 Noted and agreed. 

18.  Permission from the competent  authority regarding evacuation route should be 

taken.  

 Noted and agreed. 

19.  One month monitoring report of the area for air quality, water quality, Noise level. 

Besides flora & fauna should be examined twice a week and be submitted within 45 

days for a record. 

 Noted and agreed. 

20.  Provision for cylinder to workers should be made for cooking. 

 Noted and agreed. 
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21.  The capacity of trucks/tractor for loading purpose will be in tonnes as per 

Transport Department applicable norms and standard fixed by the Government. 

 Agreed and will be done when in operation.   

 Mining is being done as per approved Mine Plan 

22.  Approach road kaccha is to be made motarable and tree saplings to be planted on 

both sides of the road. Width of the haul road shall be more than 6 meter. 

 Agreed and same will be applied. 

23.  Indigenous plants should be planted according to CPCB guidelines and in 

consultation with local Divisional Forest Officer. 

 Agreed and same will be applied. 

24.  The project proponent  shall in 2 years conduct detailed replenishment study duly 

authenticated by a QCI-NABET accredited consultant, and the District Mines 

Officer. 

 Agreed and will be done when/if required. 

25.  Provision for two toilets and hand pumps should be made at mining site. 

 Agreed and toilet is under construction for workers. (Copy Enclosed A-4) 

26.  Drinking water for workers would be provided by tankers. 

 Agreed and will be done. 

27.  Mining should be done by Bar scalping methods  extraction (typically 0.3 -0.6 m or 1 

- 2 ft) as per sustainable sand mining management guidelines 2016. 

 Agreed and will be complied.  

 Mining will be done as per approved mine plan and SSMMG, 2016 guidelines. 

28.  A buffer/safe zone shall be maintained from the habitation as per mining 

guidelines. 

 The kaccha roads are regularly maintained.  

 Water sprinkling being done twice a day to arrest the fugitive dust. 

29.  Corporate Environmental Responsibility (CER) plan shall be prepared  by the 

project proponent  and the details of the various heads of expenditure to be 

submitted as per the guidelines provided in the recent CER notification No. 22-

65/2017-IA.III dated 01/05/2018.  

 Noted and agreed.  
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30.  Health/Insurance card, Medical claim, regular health check-up camps, facilities 

shall be provided to the regular/temporary/Contractual or any base workers. Copy 

of receipt shall be produced to the Directorate of Environment along with the 

compliance report.  

 Agreed and same will be applied and copy will be submitted in the next 

compliance report.  

31.  Measure for conservation of water through rainwater harvesting and cleaning and 

maintenance of natural surface water bodies of the nearby areas may be considered 

as one of the activity in CER. 

 Agreed and Noted.  

32.  The excavated mining material should be carried and transported in such a way 

that no obstruction to the free flow of water takes place. Suitable measure should be 

taken and details to be provided to concern Department. 

 Agreed and complied. 

33.  Submit annual replenishment report certified by an authorized agency. In case the 

replenishment is lower than the approved rate of production, then the mining 

activity / production levels shall be decreased / stopped accordingly till the 

replenishment is completed.  

 Agreed and complied. 

34.  The project proponent  shall ensure  that  if the project area falls within the eco-

sensitive zone of National park/ Sanctuary prior permission of statuary  committee 

of National board  for wild life under the provision of Wildlife (Protection) Act, 1972 

shall be obtained before commencement of work. 

 Noted and agreed 

35.  If in future this lease area becomes part of cluster of equal to or more than 05 ha. 

then additional conditions based  on the EIA shall  be imposed. The lease holder 

shall mandatorily follow cluster conditions otherwise it will amount  to  violation of 

E.C.  conditions. If  the  certificate related to cluster provided by the competent  

authority is found false or incorrect then punitive actions as per law shall be 

initiated against the authority issuing the cluster certificate. 

 Agreed and same shall be complied (if any). 
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36.  Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance 

from National Board Wild Life (NBWL) even if the eco-sensitive zone is not 

earmarked.  

 Agreed and same shall be complied (if any). 

37.  To avoid ponding effect and adverse environmental conditions for sand mining in 

area, progressive mining should be done as per sustainable sand mining 

management guidelines 2016. 

 The mining is being done by living a buffer area of 7.5m from the lease boundary 

as per approved mining plan. 

 The mining is being done as per the provisions of the approved mining plan 

SSMMG, 2016. 

38.  In case it has been found that the E.C. obtained by providing incorrect information, 

submitting that the distance between  the two adjoining mines is greater than 500mt. 

and area is less than 05 ha, but factually the distance is less than 500 mt and the 

mine is located in cluster of  area equal or more than 05 ha, the E.C issued will stand 

revoked. 

 Noted and Agreed.  

 Cluster Certificate issued by District Mines Officer has already been submitted.  

39.  The project proponent  shall in 2 years conduct detailed replenishment study duly 

authenticated by a QCI-NABET accredited consultant, and the District Mines 

Officer which shall form the basis for midterm review of conditions of 

Environmental Clearance. 

 Noted and Agreed.  

40.  The  mining work will  be  open-cast  and  manual/semi  mechanized  (subject to  

order  of Hon’ble NGT/Hon’ble Courts (s)). Heavy machine such as excavator, 

scooper etc. should not be employed for mining purpose. No drilling/blasting should 

be involved at any stage.   

 The mining is being done by living a buffer area of 7.5m from the lease boundary 

as per approved mining plan. 

 The mining is being done as per the provisions of the approved mining plan 

SSMMG, 2016. 
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41.  It shall be ensured that there shall be no mining of any type within 03 m or 10% of 

the width which- ever is less, shall be left on both the banks of precise area to control 

and avoid erosion of river bank. The mining is confined to extraction of sand/moram 

from the river bank only. 

 The same is complied with. 

 The mining is being done by living a buffer area of 7.5m from the lease boundary 

as per approved mining plan. 

 The mining is being done as per the provisions of the approved mining plan 

SSMMG, 2016. 

42.  The project  proponent  shall undertake  adequate safeguard  measures  during 

extraction of river bank material and ensure that due to this activity the hydro-

geological regime of the surrounding area shall not be affected. 

 Noted and Agreed. 

43.  The project proponent  shall adhere  to mining in conformity to plan submitted for 

the mine lease conditions and the Rules prescribed in this regard clearly showing the 

no work zone in the mine lease i.e. the distance from the bank of river to be left un-

worked (Non mining area), distance from the bridges etc. It shall be ensured that no 

mining shall be carried out during the monsoon season. 

 Agreed and Complied. 

44.  The project proponent  shall ensure that wherever deployment of labour attracts the 

Mines Act, the provision thereof shall be strictly followed. 

 Agreed and Complied. 

45.  The project proponent will provide personal protective equipment (PPE) as 

required, also provid adequate training and information on safety and health 

aspects. Periodical medical examination of the workers engaged in the project shall 

be carried out and records maintained. For the purpose, schedule of health 

examination of the workers should be drawn and followed accordingly.   

 Agreed and Complied. The provision of CER has already been taken care and 

followed.  

46.  The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air 

within the impact zone  shall be  monitored periodically. Further, quality of 
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discharged water  if  any shall also be monitored [(TDS, DO, pH, Fecal Coliform 

and Total Suspended Solids (TSS)]. 

 Noted and Agreed.  

47.  Effective safeguard measures,  such as regular water sprinkling shall be carried out 

in critical areas prone to air pollution and having high levels of particulate matter  

such as loading and unloading point and all transfer points. Extensive water 

sprinkling shall be carried out on haul roads. 

 Noted and Agreed.  

 The kaccha roads are regularly maintained.  

 Water sprinkling being done twice a day to arrest the fugitive dust. 

48.  It should be ensured that the Ambient Air Quality parameters conform to the norms 

prescribed by the Central Pollution Control Board in this regard.    

 Noted and Agreed.  

49.  The extended  mining scheme will be submitted by the proponent  before expiry of 

present  mining plan. 

 Noted and Agreed. 

50.  Four ambient air quality-monitoring stations should be established in the core zone 

as well as in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location 

of the stations should be decided based  on the  meteorological data,  topographical 

features  and environmentally and ecologically sensitive targets and frequency of 

monitoring should be undertaken  in consultation with the State Pollution Control 

Board. 

 Noted and Agreed. 

51.  Common road  for transportation of mineral is to be  maintained collectively. Total 

cost will be shared/worked out on the basis of lease area among users. 

 Noted and Agreed. 

52.  Proponent  will  provide adequate sanitary facility in the  form of mobile toilets to  

the  labours engaged for the project work. 

 Noted and Agreed. 

53.  Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated  

during project activity will be separately storage in bins and managed as per Solid 
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Waste Management rules. 

 Noted and Agreed. 

54.  Natural/customary paths used by villagers should not be obstructed  at any time by 

the activities proposed under the project. 

 Noted and Agreed. 

55.  Digital processing of the entire lease area in the district using remote sensing 

technique should be done  regularly once in three  years for monitoring the  change 

of river course by Directorate of Geology and Mining, Govt. of Uttar Pradesh. The 

record of such study to be maintained and report be submitted to Regional office of 

MoEF, SEIAA, U.P. and UPPCB. 

 Noted and Agreed. 

56.  The project authorities shall advertise at least in two local newspapers  widely 

circulated, one of which shall be in the vernacular language of the locality 

concerned, within 7 days of the issue of the clearance letter informing that the 

project has been accorded environmental clearance and a copy of the clearance 

letter is available with the State Pollution Control Board and also at web site of the 

SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the 

Regional Office of the Ministry located in Lucknow, CPCB, State PCB. 

 Noted and Agreed. 

57.  The MoEF&CC/SEIAA or any other competent  authority may alter/modify the 

above conditions or stipulate any further condition in the interest of environment 

protection. 

 Noted and Agreed. 

58.  Concealing factual data or submission of false/fabricated data and failure to comply 

with any of the conditions mentioned above may result in withdrawal of this 

clearance and attract  action under the provisions of Environment (Protection) Act, 

1986. 

 Noted and Agreed. 

59.  Any  appeal against this environmental clearance shall  lie with the  National Green 

Tribunal, if preferred,  within a period of 30 days as prescribed under Section 11 of 

the National Environment Appellate Authority Act, 1997.  
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 Noted and Agreed. 

60.  Waste water from potable use be collected and reused for sprinkling. 

 Noted and Agreed. 

61.  A width of not less than 50 meter or 10% width of river can be restricted for mining 

activities from river bank. A condition can be imposed that  mining  will be done 

from river activities from river bank. 

 Noted and Agreed. 

62.  Project   Proponent/Consultant   should   explore   the   possibilities   of   Solar   light   

and   water Conservation/harvesting around the mining site/area. 

 Noted and Agreed. 

63.  During the submission of 6 monthly compliance reports, the project proponent  

should make sure that  the  periodically taken site photographs  should also be 

annexed  along with the  compliance report. 

 Noted and Agreed. 
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ANNEXURE  
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

To,

The Owner
M/S NEW INDIA MINERALS
Brahmpuri Colony, 28, Jugauli Crossing, Lucknow  -226016

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/UP/MIN/61251/2021 dated 06 Sep 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC21B001UP196497
2. File No. 6257
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Riverbed Morrum Mining (Son River)
7. Name of Company/Organization M/S NEW INDIA MINERALS
8. Location of Project Uttar Pradesh
9. TOR Date 11 Jun 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 01/12/2021

(e-signed)
Member Secretary
Member Secretary

SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh 
 
       Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com 

          Phone no- 0522-2300541   
      

Reference- MoEFCC Proposal no- SIA/UP/MIN/61251/2021 & SEIAA, U.P File no- 6257 
 
Sub: Environmental Clearance is sought for Proposed Morrum Mining along Sone River bed at Arazi 
No.- 824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area – 16.194 ha M/s 
New India Minerals  
 
Dear Sir,  

 This is with reference to your application / letter dated 30-03-2021, 12-04-2021, 06-09-2021, 08-
09-2021 & 17-09-2021 on above mentioned subject. The matter was considered by SEAC in meeting held 
on 24-09-2021 and SEIAA in meeting held on 23-11-2021.  

 
A presentation was made by the project proponent along with their consultant M/s Greenc India 

Consulting Pvt Ltd   to SEAC on 24-09-2021.  
 
Project Details Informed by the Project Proponent and their Consultant 
 

The project proponent, through the documents and presentation gave following details about their 
project –  
1. The environmental clearance is sought for Morrum Mining along Sone River bed at Arazi No.- 824Kha 

(Khand no 03), Village-AgoriKhas, Tehsil-Obra, District-Sonbhadra, U.P Area – 16.194 ha M/s New India 
Minerals.  

2. The terms of reference were issued by SEIAA, U.P. Ref. No.: 109/Parya/SEAC/6257/2019 Dated 11  June 
2021. The public hearing was organized on 18-08-2021. 

3. Salient features of the project as submitted by the project proponent: 
1. On-line proposal No.  SIA/UP/MIN/61251/2021 

2. File No. allotted by SEIAA, UP 6257 

3. Name of Applicant M/s New India Minerals 
Owner: SurendraTiwari 

4. Full correspondence address of proponent 
and mobile no.  

190, GovindpurGaneshpur, Akbarpur 
Distt-Ambedkarnagar UP. 

5. Name of Project  Morrum Mining along Sone River bed at Arazi No.- 
824Kha (Khand no 03), Village-AgoriKhas, Tehsil-Obra, 
District-Sonbhadra, U.P.  

6. Project location (Plot/Khasra/Gata No.) Village – AgoriKhas, Araji No. 824Kha (Khand no 03), 
Tehsil- Obra, District- Sonbhadra, State- Uttar Pradesh. 

7. Name of River Sone River 
8. Name of Village AgoriKhas 

9. Tehsil Obra 

10. District Sonbhadra 

11. Name of Minor Mineral   Morrum 

12. Sanctioned Lease Area (in Ha.) 16.194 Ha 

13. Mineable Area (in Ha.) 14.8273 Ha. 

14. Zero level mRL 165 mRL 

EC Identification No. - EC21B001UP196497     File No. - 6257    Date of Issue EC - 01/12/2021        Page 2 of 10

893



 
 

 

15. Max. & Min mRL within lease area 169-172 mRL. 

16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude 

Total Lease Area Coordinate (12.146 ha) 
A 24°33'14.49"N 82°57'26.10"E 
B 24°33'17.75"N 82°57'37.51"E 
C 24°33’09.03"N 82°57'41.07"E 
D 24°33’04.36"N 82°57'45.23"E 
E 24°33’00.00"N 82°57'35.40"E 
F 24°33’00.22"N 82°57'34.91"E 
G 24°33'10.77"N 82°57'26.35"E 
H 24°33'11.19"N 82°57'27.20"E 

17. Total Geological Reserves 4,85,820 m3 
18. Total Mineable Reserves  2,59,104 m3 
19. Proposed Production/year (as per LoI) 2,59,104 m3 
20. Total Production (5 Years) 12,95,520 m3 
21. Sanctioned Period of Mine lease 5 Years 
22. Production of mine/day 1036.42 m3/Day 
23. Method of Mining Opencast Semi-mechanized mining 
24. No. of working days 250 days/ Year 
25. Working hours/day 12 Hours 
26. No. Of workers 66 
27. No. Of vehicles movement/day 86 
28. Type of Land Govt. Land 
29. Ultimate Depth of Mining 3.0 m 
30. Nearest metaled road from site 130 m 
31. Water Requirement Purposes Requirement (KLD) 

Drinking 0.66 
Suppression of dust 0.55 

Plantation 11.53 
Others (if any) 0.00 

Total 12.74 
32. Name of QCI Accredited Consultant with 

QCI No and period of validity.  
GreencIndia Consulting Pvt Ltd. NABET/EIA/1619/RA0058 
valid till 27/10/2022 

33. Any litigation pending against the project 
or land in any court 

No 

34. Details of 500 m Cluster Map & certificate 
verified by Mining Officer  

357/ Khanij /2021 dated 29th January 2021 

35.  Length and breadth of Haul Road Length 130 m, Width 6.0 m 
36. Proposed CER Cost 2,32,762/- 
37. Proposed EMP Cost Rs. 7,50,281/- 
38. No. of Trees to be planted 7203 Trees 

4. The mining would be restricted to the unsaturated zone only above the phreatic water table and will 
not intersect the groundwater table at any point in time.  

5. The mining operation will not be carried out in the safety zone of any bridge or embankment or eco-
fragile zone such as the habitat of any wild fauna.  

6. There is no litigation pending in any court regarding this project.  
7. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting (SEAC) 
held on 24-09-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting dated 
23-11-2021 decided to grant the Environmental Clearance to the title project for collection of 2,59,104 
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m3/annum for one year only for lease area of 16.194 ha subject to effective implementation of the 
following General Conditions and specific conditions:  
 
General Conditions: 

 
1- This environmental clearance is subject to allotment of mining lease in favour of project proponent 

by District Administration/Mining Department.  
2- Forest clearance shall be taken by the proponent as necessary under law.  
3- Any change in mining area, khasra numbers, entailing capacity addition with change in process and 

or mining technology, modernization and scope of working shall again require prior Environmental 
Clearance as per the provisions of EIA Notification, 2006 (as amended). 

4- Precise mining area will be jointly demarcated at site by project proponent and officials of 
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by 
competent authority along-with copy of the Environmental Clearance letter will be displayed on a 
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02 
months.  

5- Mining and loading shall be done only within day hours’ time.  
6- No mining shall be carried out in the safety zone of any bridge and/or embankment.  
7- It shall be ensured that standards related to ambient air quality/effluent as prescribed by the 

Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust 
control majors should be applied to take-care of dust generated during mining operation. 
Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

8- All necessary statutory clearances shall be obtained before start of mining operations. If this 
condition is violated, the clearance shall be automatically deemed to have been cancelled. 

9- Parking of vehicles should not be made on public places.   
10- No tree-felling will be done in the leased area, except only with the permission of Forest 

Department. 
11- No wildlife habitat will be infringed. 
12- It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil 

characteristics of the river bed /basin, where mining is carried out. 
13- It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity 

and flow pattern of the river water significantly.  
14- It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its 

nesting. A report on the same, vetted by the competent authority shall be submitted to the RO, 
PCB and SEIAA within 02 months. 

15- Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB 
and SEIAA within six months. 

16- Hydro-geological study shall be carried out by a reputed organization/institute within six months 
and establish that mining in the said area will not adversely affect the ground water regime. The 
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is 
observed /anticipated, mining shall not be carried out. 

17- Adequate protection against dust and other environmental pollution due to mining shall be made 
so that the habitations (if any) close by the lease area are not adversely affected. The status of 
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity 
should be completed before the start of sand mining. 

18- Need-based assessment for the nearby villages shall be conducted to study economic measures 
which can help in improving the quality of life of economically weaker section of society. Income 
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational 
training etc. can form a part of such program me. The project proponent shall provide separate 
budget for community development activities and income generating programmes.  

19- Green cover development shall be carried out following CPCB guidelines including selection of plant 
species and in consultation with the local DFO/Horticulture Officer. 

20- Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be 
utilized for green cover/tree plantation. 
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21- Dispensary facilities for first-aid shall be provided at site. 
22- An Environmental Audit should be annually carried out during the operational phase and submitted 

to the SEIAA.  
23- The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The 

project proponent will extend full cooperation to the District Mining Officer by furnishing the 
requisite data/information/monitoring reports. In case of any violations of stipulated conditions 
the District Mining Officer will report to SEIAA. 

24- The project proponent shall submit six monthly reports on the status of compliance of the 
stipulated environmental clearance conditions including results of monitored data (both in hard & 
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State 
Pollution Control Board by 1st June and 1st December every year.  

25- A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/ 
Municipal Corporation and Urban Local Body.  

26- Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other 
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.  

27- Waste water, from temporary habitation campus be properly collected & treated before 
discharging into water bodies the treated effluent should conform to the standards prescribed by 
MoEF/CPCB.  

28- Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 
29- Special Measures shall be adopted to protect the nearby settlements from the impacts of mining 

activities. Maintenance of Village roads through which transportation of minor minerals is to be 
undertaken, shall be carried-out by the project proponent regularly at his own expenses. 

30- Measure for prevention & control of soil erosion and management of silt shall be undertaken. 
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other 
suitable material. 

31- Under corporate social responsibility a sum of 5% of the total project cost or total income 
whichever is higher is to be earmarked for total lease period. Its budget is to be separately 
maintained. CER component shall be prepared based on need of local habitant. Income generating 
measures which can help in upliftment of poor section of society, consistent with the traditional 
skills of the people shall be identified. The programme can include activities such as development 
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.  

32- Possibility for adopting nearest three villages shall be explored and details of civic amenities such as 
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be 
submitted within 02 months from the date of issuance of Environment Clearance.  

33- The funds earmarked for environmental protection measures should be kept in separate account 
and should not be diverted for other purpose. Year wise expenditure should be reported to the 
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and 
UPPCB. 

34- Action plan with respect to suggestion/improvement and recommendations made and agreed 
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of 
UPPCB and SEIAA within 02 months. 

35- Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 
from the competent authority, if applicable to this project. 

36- The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in 
consultation with the State Wildlife Department. For the purpose, awareness shall be created 
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers 
during operations of the mine for taking required safeguard measures. In this regards the safety 
notified zone should be left so that the habitat/nesting area is undisturbed.  

37- The project proponent shall undertake adequate safeguard measures during extraction of river bed 
material and ensure that due to this activity the hydro geological regime of the surrounding area 
shall not be affected.  
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38- The project proponent shall obtain necessary prior permission of the competent Authorities for 
withdrawal of requisite quantity of water (surface water and groundwater), required for the 
project. 

39- Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation 
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease 
in the river from the vehicles used for transportation. 

40- Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the 
mineral shall not be overloaded. 

41-  Provision shall be made for the housing of construction labour within the site with all necessary 
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, 
medical health care, crèche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of 
condition to improve the living conditions of construction labour at site). 

42- Personnel working in dusty areas should wear protective respiratory devices and they should also 
be provided with adequate training and information on safety and health aspects. Occupational 
health surveillance program of the workers should be undertaken periodically to observe any 
contractions due to exposure to dust and take corrective measures, if needed. 

43- A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/ 
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ 
representations, if any, were received while processing the proposal. The clearance letter shall also 
be put on the website of the Company by the proponent. 

44- The environmental statement for each financial year ending 31st March in Form-V as is mandated 
to be submitted by the project proponent to the concerned State Pollution Control Board as 
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also 
be put on the website of the company along with the status of compliance of environmental 
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment 
and Forests, Lucknow by e-mail. 

45- The green cover development/tree plantation is to be done in an area equivalent to 20% of the 
total leased area either on river bank or along road side (Avenue Plantation). 

46- Debris from the river bed will be collected and stored at secured place and may be utilized for 
strengthen the embankment. 

47- Safety measures to be taken for the safety of the people working at the mine lease area should be 
given, which would also include measure for treatment of bite of poisonous reptile/insect like 
snake.  

48- Periodical and Annual medical checkup of workers as per Mines Act and they should be covered 
under ESI as per rule. 
 

Specific Conditions: 
 

1- Directions/suggestions given during public hearing and commitment made by the project 
proponent should be strictly complied.  

2- A certificate from Forest  Department  shall be obtained that no forest land is involved in mining or 
as a route and if forest land is involved the project proponent shall obtain forest clearance and 
permission of Central and State Government as per the provisions of Forest (conservation) Act, 
1980 and submit before the start of work. 

3- The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining 
area and any other area which may have been disturbed due to their mining activities and restore 
the land to a condition which is fit for growth of fodder, flora fauna etc. 

4- Replenishment study, duly approved by the competent authority for approving DSR for the district 
should be submitted within one year. In the absence of replenishment study keeping in mind 
various orders issued by Hon’ble NGT and development works in the State EC is accorded for a 
period of one year. 

5- If the proposed project is situated in notified area of ground water extraction, where creation of 
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from 
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alternate water sources other than ground water or legally valid source and permission from the 
competent authority shall be obtained to use it.  

6- Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha 
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or 
Horticulture Department, for planting at least 17,000 plants, either on government land or 
community land, within a periphery of 5 km from the boundary of the lease area along with 
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate 
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC 
condition.   

7- Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the 
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be 
false then EC will be cancelled and legal actions will be initiated against them. Further, mining 
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t attract 
CPA and a copy of the same should be submitted to SEIAA. 

8- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required number 
of CAAQMS in district within a period of one year and submit geo-referenced map of these stations 
along with data. Details of existing CAAQMS, if any, be submitted within a period of three months. 

9- Number of mining projects are coming up in district Sonbhadra. Department of Geology & Mines, 
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental 
components to assess the capacity to further bear the pollution load for such areas within a period 
of 1 year and submit the same to SEIAA, UP for evaluation. 

10- The Environmental clearance will be co-terminus with the mining lease period/Mining Plan. The 
Mining plan approved by the Dept. of Mines and Geology shall be strictly implemented and shall 
not be operated beyond the validity period.  

11- At the time of operation, project proponent will comply with all the guidelines issued by 
Government of India/State Govt./District Administration related to Covid-19.  

12- Environment management in according to environmental status and impact of the project.  
13- During the school opening and closing time transportation of minerals will be restricted. 
14- Selection of plants for green belt should be on the basis of pollution removal index. Project 

proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.  
15- No mining activity should be carried out in-stream channel as per SSMMG, 2016.  
16- Pakkamotorable haul road to be maintained by the project proponent.  
17- A separate Environmental Management Cell with suitable qualified personnel shall be set-up under 

the control of a Senior Executive, who will report directly to the Head of the Organization. 
18- Permission from the competent authority regarding evacuation route should be taken.  
19- One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & 

fauna should be examined twice a week and be submitted within 45 days for a record.  
20- Provision for cylinder to workers should be made for cooking.  
21- The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department 

applicable norms and standard fixed by the Government.  
22- Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the 

road. Width of the haul road shall be more than 6 meter.  
23- Indigenous plants should be planted according to CPCB guidelines and in consultation with local 

Divisional Forest Officer.  
24- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by 

a QCI-NABET accredited consultant, and the District Mines Officer.  
25- Provision for two toilets and hand pumps should be made at mining site.  
26- Drinking water for workers would be provided by tankers.  
27- Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 

sustainable sand mining management guidelines 2016. 
28- A buffer/safe zone shall be maintained from the habitation as per mining guidelines. 
29- Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and 

the details of the various heads of expenditure to be submitted as per the guidelines provided in 
the recent CER notification No. 22-65/2017-IA.III dated 01/05/2018.  

EC Identification No. - EC21B001UP196497     File No. - 6257    Date of Issue EC - 01/12/2021        Page 7 of 10

898



 
 

 

30- Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to 
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the 
Directorate of Environment along with the compliance report.  

31- Measure for conservation of water through rainwater harvesting and cleaning and maintenance of 
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.  

32- The excavated mining material should be carried and transported in such a way that no obstruction 
to the free flow of water takes place. Suitable measure should be taken and details to be provided 
to concern Department.  

33- Submit annual replenishment report certified by an authorized agency. In case the replenishment is 
lower than the approved rate of production, then the mining activity / production levels shall be 
decreased / stopped accordingly till the replenishment is completed. 

34- The project proponent shall ensure that if the project area falls within the eco-sensitive zone of 
National park/ Sanctuary prior permission of statuary committee of National board for wild life 
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of 
work. 

35- If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional 
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster 
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to 
cluster provided by the competent authority is found false or incorrect then punitive actions as per 
law shall be initiated against the authority issuing the cluster certificate.  

36- Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board 
Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.  

37- To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive 
mining should be done as per sustainable sand mining management guidelines 2016.  

38- In case it has been found that the E.C. obtained by providing incorrect information, submitting that 
the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha, 
but factually the distance is less than 500 mt and the mine is located in cluster of  area equal or 
more than 05 ha, the E.C issued will stand revoked.    

39- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by 
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for 
midterm review of conditions of Environmental Clearance. 

40- The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble 
NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed 
for mining purpose. No drilling/blasting should be involved at any stage. 

41- It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river 
bank. The mining is confined to extraction of sand/moram from the river bank only.  

42- The project proponent shall undertake adequate safeguard measures during extraction of river 
bank material and ensure that due to this activity the hydro-geological regime of the surrounding 
area shall not be affected. 

43- The project proponent shall adhere to mining in conformity to plan submitted for the mine lease 
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine 
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from 
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season. 

44- The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the 
provision thereof shall be strictly followed. 

45- The project proponent will provide personal protective equipment (PPE) as required, also provid 
adequate training and information on safety and health aspects. Periodical medical examination of 
the workers engaged in the project shall be carried out and records maintained. For the purpose, 
schedule of health examination of the workers should be drawn and followed accordingly. 

46- The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact 
zone shall be monitored periodically. Further, quality of discharged water if any shall also be 
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].  
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47- Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas 
prone to air pollution and having high levels of particulate matter such as loading and unloading 
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.  

48- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by 
the Central Pollution Control Board in this regard.  

49- The extended mining scheme will be submitted by the proponent before expiry of present mining 
plan. 

50- Four ambient air quality-monitoring stations should be established in the core zone as well as in the 
buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided 
based on the meteorological data, topographical features and environmentally and ecologically 
sensitive targets and frequency of monitoring should be undertaken in consultation with the State 
Pollution Control Board. 

51- Common road for transportation of mineral is to be maintained collectively. Total cost will be 
shared/worked out on the basis of lease area among users.  

52- Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours 
engaged for the project work.  

53- Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project 
activity will be separately storage in bins and managed as per Solid Waste Management rules.   

54- Natural/customary paths used by villagers should not be obstructed at any time by the activities 
proposed under the project.    

55- Digital processing of the entire lease area in the district using remote sensing technique should be 
done regularly once in three years for monitoring the change of river course by Directorate of 
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report 
be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.  

56- The project authorities shall advertise at least in two local newspapers widely circulated, one of 
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the 
clearance letter informing that the project has been accorded environmental clearance and a copy 
of the clearance letter is available with the State Pollution Control Board and also at web site of the 
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office 
of the Ministry located in Lucknow, CPCB, State PCB.  

57- The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions or 
stipulate any further condition in the interest of environment protection. 

58- Concealing factual data or submission of false/fabricated data and failure to comply with any of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under 
the provisions of Environment (Protection) Act, 1986. 

59- Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 
Appellate Authority Act, 1997. 

60- Waste water from potable use be collected and reused for sprinkling.  
61- A width of not less than 50 meter or 10% width of river can be restricted for mining activities from 

river bank. A condition can be imposed that mining will be done from river activities from river 
bank.  

62- Project Proponent/Consultant should explore the possibilities of Solar light and water 
Conservation/harvesting around the mining site/area. 

63- During the submission of 6 monthly compliance reports, the project proponent should make sure 
that the periodically taken site photographs should also be annexed along with the compliance 
report. 

 
     You shall also ensure that the proposed site is not a part of any no-development zone as 
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to 
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance 
shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 
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The above stipulated conditions will be enforced inter-alia, under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their 
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law 
relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The 
SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated are not 
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or 
modify the existing ones, if necessary.  

This is to request you to take further necessary action in matter as per provisions of Gazette 
Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the 
authority as prescribed in the aforesaid notification. 

     
Copy, through email, for information and necessary action to –  

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government of 
Uttar Pradesh, Lucknow (email – soenvups@rediffmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd 
Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email – 
sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment, 
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 226020 
(email – rocz.lko-mef@nic.in) 

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg, 
Lucknow-226001 (email - dgmupexp@gmail.com) 

5. District Magistrate, Sonbhadra, Uttar Pradesh.                                                                                                                         
6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti 

Khand, Gomti Nagar, Lucknow-226010 (email – ms@uppcb.com) 
7. Copy to Web Master for uploading on PARIVESH Portal.  
8. Copy for Guard File.                                                                     

    
 
  
    (Ajay Kumar Sharma) 
Member Secretary, SEIAA 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824Kha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra,SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023

To,

M/s

NEW INDIA MINERALS

Arazi No. 824Kha (Khand No. 03), Village- Agori Khas, Tehsil- Obra,
District- Sonbhadra,SONBHADRA,201219

Application Id-
18669786

S
No

Product Quantity Unit

1 Sand/Morrum 259104 Cubic Meters/Year

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 2.0 KLD Septic Tank Soak Pit

S.No. Parameter Standard
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(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Dust
emission

during
manual
mining,

transportati
on and

loading/unl
oading of

Sand/Morru
m.

Particulate
Matter

water
sprinkling

system and
Green Belt for
controlling dust

emission.

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    

916



Specific Conditions:-
1.	Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.
2.	This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194  hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.
3.	Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB. 
4.	Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.
5.	If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
6.	Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.
7.	Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.
8.	Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
9.	Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
10.	The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
11.	Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.
12.	Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
13.	Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
14.	All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.
15.	Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)
16.	The dust suppression measures like water spraying will be done on the haul roads and working areas.
17.	Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
18.	Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
19.	Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
20.	Consent fees if revised, shall be payable by industry from the date of its applicability.
21.	Industry shall comply with the relevant provisions of Environmental Laws.
22.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

                                                                                    
Chief Environmental Officer (circle-2)
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 Annexure - 3 

List of Identified Flora Species 

 S.No.  Botanical Name  Common Name  Family 

 1  Acacia Catechu  Khair  Fabaceae 
 2  Delbergia Sisso  Sheesam  Fabaceae 
 3  Acacia Karoo  Kikar  Fabaceae 
 4  Diospyros Melanoxylon  Tendu  Ebinaceae 
 5  Salmalia Malberica  Semal  Bombacaceae 
 6  Azadirachta Indica  Neem  Meliaceae 
 7  Acacia Nilotica  Babool  Fabaceae 
 8  Delbergia Sisso  Sisum  Fabaceae 
 9  Alstonia Scholaris  Scholar Tree  Apocyanaceae 
 10  Albizzia Lebbeck  Siris  Fabaceae 
 11  Cassia Fistula  Amaltas  Caesalpiniaceae 
 12  Anthocephalus Cadamba  Cadamb  Rubiaceae 
 13  Ziziphus Mauritiana  Ber  Rhamnaceae 
 14  Polyalthia Longifolia  Asoka  Annonaceae 
 15  Bauhinia Purpurea  Kachnar  Fabaceae 

 16  Ficus Religiosa  Pipal  Moraceae 
 17  Aegle Marmelos  Bel  Rutaceae 
 18  Syzygium Cumini  Jamun  Myretaceae 

 19  Magnifera Indica  Aam  Anacardiaceae 
 20  Terminalia Arjuna  Arjun  Combretaceae 
 21  Tamarindus Indicus  Imli  Fabaceae 

 22  Bauhinia Purpurea  Kachnar  Fabacae 

 
Herbs Shrubs& Grasses: The species observed in the study area are listed 

below in the in the table. 
 

S.No. Botanical Name Common Name Family 
HERBS 

1 Argemone Maxicana Poppy, Satyanashi Papaveracea 
2 Calatropis Procera Madar Asclepiadaceae 
3 Ocimum Sanctum Tulsi Lamiaceae 
4 Dhatura Inoxia Dhatura Solanaceae 
5 AloeVera Ghrit Kumari Liliaceae 
6 Tribulus Terrestris Gokaharu Zygophyllaceae 
7 Solanum Nigrum Makoi Solanaceae 
8 Achyranthus Chirchita Amaranthaceae 
9 Euphorbia Hirta Dudhi Euphorbiaceae 

SHRUBS 
10 Lantana Camara Lantana Verbenaceae 
11 Nyctanthes Arbortristis Harsingar Oleaceae 
12 Riccinus Communis Arandi Euphorbiaceae 
13 Sacchrum Munja Moonj Gramineae 
14 Mimosa Pudica Chui Mui Fabaceae 
15 Nyctanthus Arbortritis Harshingar Oleaceae 
16 Bougenvellia Glabra Bougenvellia Nyctaginaceae 
17 Ipomea Besharam Convolvulaceae 
18 Tridax Procumbens Baramasi Asteraceae 
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19 Cestrum Nocturnum Raat Rani Solanaceae 
20 Vinca Rosea Sadabahar Apocyanaceae 
21 Hibiscus Rosasinensis Gurhal Malvaceae 

GRASSES 
22 Cyanodon Dactylon Dub Poaceae 
23 Sacchrum Munja Moonj Poaceae 
24 Parthenium Congress/Gajar Grass Asteraceae 
25 Cymbopogan Martini Lemon Grass Poaceae 

 

 

 

 

List of Major Terrestrial and Avi-Fauna in the Study Area 

S.No. ZOOLOGICAL NAME COMMON 

NAME 

FAMILY STATUS IN WPA 

1972 

STATUS IN 

IUCN 

CATEGORY 

MAMMALS 

1. Felis Chaus Jungli Billi Felidae Schedule II Least Concern 

      

2. Funambulus Pennanti Gilhari Sciuridae Schedule IV Least Concern 

3. Herpetes Edwardsii Nevala Herpestidae Schedule II Least Concern 

4. Lepus Nigricollis Khargosh Leporideae Schedule IV Least Concern 

5. Rattus Rattus Chuha Murideae Schedule V Least Concern 

6. Semnopithecus 
Entellus 

Langur Cercopethicideae Not Enlisted Least Concern 

7. Cow Bos Taurus Bovidae - - 

8. Bubalus Bubalis Buffalo Bovidae - - 

9. Canis Lupus Dog Canideae - - 

10. Capra aegagrus hircus Goat Bovidae - - 

11. Sus Scrofa Pig Suidae Schedule III Least Concern 
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List of Fishes and the Planktons in the Study Area 

Scientific Name Family/Group 

Fishes 

Notopterus chitala Notopteridae 

Barilus bola 

Cyprinidae 

Catla catla 

Chela laubuca 

Cirrhinus mrigala 

Cirrhinus reba 

Labeo bata 

Labeo calbasu 

Ompok bimaculatus 
Siluridae 

Wallago attu 

Clarias batrachus Clariidae 

Channa marulius 

Ophiocephalidae Channa punctatus 

Channa gachua 

Chanda nama 
Centropomidae 

Chanda ranga 

Source: (i) Primary survey by Team (ii) Interaction with local people 
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Ref. No,... 

4. 

Jer 

M/s New IndiaMinerals 

Village- Aghori Khas, Teh.-Obra, 
District-Sonbhadra 

ug f* GatT M/s New IndiaMinerals Village- Aghori Khas, Teh.-Obra, District-Sonbhadra fötv) 

3z O a Btt aftary r stOÇO F|-818/2022 Sandal Praveen Vs Union of Inulha and 

Environmental compensation (EC) imposed due to mining in outside of the lease 
and over production 

TTG -226010 

above. 

" Committee vide letter no. GO00081 /OA No.818/2023 dated 28.01.2023 requested to Scnior miuino 

officer, Sonbhadra to provide various information including production details, any illegal mining reported 
to M/s New India mineral and M/s Sudhakar Pandey & associate of above mentioned lease. No reply h.. 
been received so far. 

. As mentioned above both the lease holder doing significant mining in outside of their lease area (illegal 
mining), as the data of production is not available with committee, therefore, committee is in opinion to 
impose Environmental compensation (EC) based on the area covered under illegal mining as mentioned 

depth. 

UTTAR PRADESH POLLUTION CONTROL BOARD 

As per Google carth images, there are three illegal pits visible near the mine of M/s Sudhakar Pandey and 
Associates, the area of these illegal pits is 5.44 ha and three illegal pits of 4.72 Ha area have existed ncar the 
mine area of M/s New India Minerals. The depth of the pits couldn't be verified because the way of the pits 
ere not approachable. As per environmental clearance of SEIAA-UP granted to this project, the naxinun 
depth of the pits shouldn't be more than 3 Meters. Hence, taking the average depth of 1.5 neter, the: 
volume of extracted illegal sand can be calculated. Hence the volume of the sand shall be equal to arc * 

The depth of the illegal mining pits mentioned above is not measurable. And hence, the excavatcd auastitv: 
not be estimated accurately. The EC calculated above approximation. The accuracy can be veriicl 

22 

by measuring the depth employing drone mapping or Google satellite mapping. 
" As per CPCB guidelines, the environmental compensation has been calculated as follows. 

Environmental Compensation charge (In Rs.) = D x (1+RF+DF) 
Where,D= 

iál. -12 �t, fatt qUG, |H0T TR 

Ltd: info@uppcb.com 

:0522-2720828, 2720831 

:0522-2720764, 2720676 

ww unnch.com 

Risk Level 

Risk Factor 

DateARZ 

RF=0.25, 0.50, 0.75, 1.00 as per risk level mentioned below: 

Zx Market Value of the material per MT or m' 
DF= 0.3, if Z/X=0.11 to 0.40 

0.6, if Z/X=0.41 to 0.70 
1, ifZ/X>=0.71 

1 

0.25 

2 

0.50 0.75 

Phone 

4 

Fax 
E-mail 

1 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 

....2.... 

: 0522-2720828, 2720831 
:0522-2720764, 2720676 
: info@uppcb.com 

Annexure No.R3/15987



Village- Aghori Khas, Teh.-Obra, District-Sonbhadra qr 

-2 
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2 

4 Go1s M/s New IndiaMinerak 

1 JE h gt 7 M/s New IndiaMinerals Village- Aghori Khas, Teh,-Obra, District-Sonbbales s 

q yafarU sflor, (gri 2) 
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CCT 

Ref. No 

g 

".262. 

fAarf-nfar<ye rg, O4Ryx, 

1 

uftff; 

// NGT-3)2/23 

SUO M0TU ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI NO. 824 KHA 

(KHAND 3 AND 4) IN AREA 16.194 AND 12.368 HECTARES, RESPECTIVELY AT VILLAGE AGORI KHAS, 

TEHSIL OBRA, DISTRICT SONEBHADRA VS Union of India & Ors. yrfr 3HT fIG 19.05.2023 GT 

NOI C'aut tists 

UTTAR PRADESH POLLUTION CONTROL BOARD 

ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI N0. 824 KHA 

(KHAND 3 AND 4) IN AREA 16.194 AND 12.368 HECTARES, RESPECTIVELY AT VILLAGE 

AGORI KHAS, TEHSIL OBRA, DISTRICT SONEBHADRA Vs Union of India & Ors. YTtRT 3TGT 

fio 19.05.2023 349T HqT I 

f. - 12 dt, fatfi qug, Hc R, 
-226010 

() Respondents 14 and 15 shall pay amount of environmental compensation of Rs. 8.16 Crores and Rs. 7.08 

Crores respectively, to UPPCB by depositing 40% of the amount within one month i.e., by 19.06.2023 and 

remaining amount in two equal installments within two months i.e.. by 19.08.2023 and 19.10.2023. In case of 

failure in payment as per the above schedule, the entire amount of compensation or the balance amount, as the 

case may be, shall be recovered in accordance with law besides taking further criminal action by initiating 

proceedings under Section 26 read with Section 30 of NGT Act, 2010....." 

0522-2720828, 2720831 
0522-2720764, 2720676 

info@uppcb.in 

daHISC: www.uppcb.com 

HTO (Otftoto yoUT 

Date ...... 

T0-HT 8187~022 sUo MOTU 

Phone 

(gri-2) 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 

Fax 

(gri-2) 

Lucknow - 226 010 
: 0522-2720828, 2720831 
0522-2720764, 2720676 

E-mail : info@uppcb.in 
Website :www.uppcb.com 
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Ref.No.: 

PPC 

..agea.kU3lCal.apr o- 4o44/ros 

t4G H-HG, 201219. 

05.07.2023 yirT 3CT Hq I 

Re - List on 21.08.2023. 

UP. POUUTION CONTROL BOARD 

Date: 

."There will also be a stay on the direction to deposit the penalty amount in terms of 

paragraph 262(i) of the impugned judgment, subject to the appellant depositing an amount of Rs.1.50 

crores before the Uttar Pradesh Pollution Control Board. The deposit would be converted into an 

interest bearing Fixed Deposit Receipt (FDR) for a period of one year on auto-renewal clause. The 

deposit would abide by further orders of this Court. 

1. qujqru 3TcHTÝT (GT-2), GO90 HGqU Mu s, gT| 

HT, THE 231216 
Aarosonbhedra@uppeb.in 

REGIONAL OFTICE, 

Insofar as the direction for revisit approvals vide paragraph 262(v) of the impugned judgment 

is concerned, there would be a stay thereof. However, the authorities will ensure compliance of the 

conditions and file a status report in this Court before the next date of hearing, stating whether 

compliances are being made. " 

SONBHADRA 

E-mail: rosonbkadra@ppcb.in 

(TROÈO fis) 

Ofice: House No. 162, Uttar Mohal (Near Chandi Hotel) 
Robertsganj, Sonbhadra-231216 
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